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INTRODUCTION

1, the Chairman of the Public Accounts Committee, as authori-
sed by the Committee, do present on their behalf this Third Report
of the Public Accounts Committee (Fifth Lok Sabha) on paragraph
36 of the Audit Report (Civil), 1970 relating to Exploratory Tube-
wells Organisation.

2. The Audit Report (Civil) 1970 was laid on the Table of the
House on the 14th April, 1970. The Committee (1970-71) examined
paragraph 36 relating to Exploratory Tubewells Organisation at their
sitting held on the 10th July, 197). Consequent on the dissolution of
the Lok Sabha on the 27th December, 1970. the Public Accounts Com-
mittee (1970-71) ceased to exist with effect from that date. The
Committee of 1971-72 considered and finalised the Report at their
sitting held on the 5th July. 1971 based on the evidence taken and
the further written information furnished by the Ministry of Agri-
culture. The Minutes of the sittings from Part II* of the Report.

3. A statement containing summary of the main conclusions re-
commendations of the Committee is appended to this Report (Ap-
pendix VIII). For facility of reference these have been printed in
thick type in the body of the Report.

4. The Committee place on record their appreciation of the com-
mendable work done by the Chairman and the Members of the Pub-
lic Accounts Committee (1970-71) in taking evidence and obtaining
information for this report which could not be finalised by them be-
cause of the sudden dissolution of the Fourth Lok Sabha,

5. The Committee place on record their appreciation of the assis-
tance rendered to them in the examination of this paragraph by the
Comptroller and Auditor General of India.

6. The Committee would also like to express their thanks to the
officers of the Ministry of Agriculture and the Exploratory Tube-
wells Organization for the cooperation extended by them in giving
information to the Committec.

ERA SEZHIYAN,
New DeLHu1; Chairman,
July. 5, 1971 Public Accounts Committee.
Asadha 14,1893 (Saka)

* Not vr. ted (onc cyclostyled c“py.-. l;.;'i_ n[; lhc ;agxcnr the H*me md ﬂ\'e copies
placed in Parliament Library).
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I
INTRODUCTORY

1.1. Exploratory Tubewells Organisation was set up in 1954 under
the Ministry of Food, Agriculture, Community Development and
“Cooperation (Department of Agriculture). This Organisation deals
with delineation and demarcation of areas which are worthy for
-exploitation and utilisation of groundwater resources (water found
beneath the surface) through tubewells for irrigaticn and domestic
purposes. It also undertakes quantitative assessment studies of
groundwater in selected sreas

1.2. The Organisation initially undertook groundwater exploration
under Operational Agreement No. 12 executed by the Government
-of India with the Technical Cooperation Mission of the Government
of US.A. in March, 1953. The operational agreement expired on
the 30th June, 1859 and the period covered by it and upto the 3lst
August, 1959 had been termed as Project I. It was decided to continue
groundwater exploration :n areas not completed under Project I
as well as in new areas suggested by the State Goveirnments during
the remaining period of the Second Plan. The period from Septem-
ber, 1959 to the end of the Second Plan had been termed as Project
II. The organisation had heen continued further on the temporary
‘basis.

1.3. The Team of technical officers of the Oil and Natural Gas
‘Commission which went into the working of the Expioratory Tube-
wells Organisation since its inception with a view to suggesting
improvements has observed in Chapter X of its report submitted in
JApril, 1969 as follows:

“Although the Exploratory Tubewells Organisation has been
in existence for a number of years, it has not been given
a permanent status. In view of the fact that the necd
for water from underground resources, both for demwestic
and irrigation purposes, will be ever increasing, more so,
on account of the phenomenal growth of population in the
oountry, the cxploration and exploitation of underground
resources will remain for ever. The Team, therefore,
strongly feel that the Organisation have a very good claim
and justification to be put on permanent footing, which
in fact, is long overdue. Needless to say that it will go
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& long way in raising the morale of the officers and staff,.
who though have spent already the best part of their
career in this Organisation, have yet not attained a perma-
nent status. This will also certainly result in a much
better overall performance and operational efficiency.”

R it was observed by the Team that within the last few
years, there have been mass scale inter-state movements
of Field Divisions, involving extensive transportation of
men, machinery and equipment, some time even during
the working season, for one reason or the other. These
frequent movements were largely responsibie for the
lower output of work and uneconomical performance....
In fact, a probe into these movements revealed that in
some cases. these were ordered rather 1ecklessly restiting
in complete dislocation of field operations and chaos. since
a number of working months were lost in moving the men.
machinery and equipment to and fro from onc State t¢
the other over long distances. Needless to say thal this
was also responsible for considerable amount of avoidable
infructuous expenditure. ... ..

“In view of the fact that this Organisation is now being recom-
mended to be brought on a permanent focting for various
reasons stated earlier, the Team recomimends that the
entire area in the country to be explored exploited for
development of water resources should rpreferably be
devided into five working zones so that a ¥ield Division
could be located on a permanent basis in each of ‘he-e
zones, thereby eliminating the necessitv of their frequent
shifting, as is being done at present.”

1.4. The Team recommended location of permanent headquarters
of the five field divisions as given below:

(a) Field Division No. I to cover States of Gujarat. Madhya
Pradesh, Rajasthan and Maharashtra with hcadquarters
at Ahmedabad

{b) Field Division No. II: To cover States of Punjab, Har-
vana, Himachal and Jammu & Kashmir with headquar-
ters at Ambala.

(c) Field Division No. IIl: To cover States of Uttar Pradesh
and Bihar with headouarters at Varanasi.



4

why an assessment of the extent of work to be done with a view
tto determining the life and character of the Organisation coult! not
ibe made immediately well before the termination of the Operational
:Agreement No. 12 in 1959,

19. It ‘was only in 1968 that Government recognised the above
shortcomings and remitted the problem to a technical team. The
*Team has recommended inter-alia grant of permancnt status to the
“Organisation. The '‘Committee desire to know the decision of Gov-
sernment in this regard. The Committee would urge that the loca-
‘tion of headquarters of the fifth Division which was stated to be
mnder . consideration shauld be decided upon without further delay.



I
ACTIVITIES OF THE ORGANISATION

2.1. The Technical Team in Chapter II of their Report has ohsery-
~ed: “That whereas a beginning was made with exploratory wvsork,
“for which the ETO was basically established, from the year 1960-61
onwards, there has been a progressive decline in the exploraticn
-activities and by and large the Organisation has been d:rilling
‘Deposit wells’ on the demand of various State Governments.”

2.2. The year-wise details of exploratory and production tube-
wells drilled since the inception of the Organisation to the end of
1969-70 in different parts of the country, as furnished by t~» Ministry
are given below:

Year Exploratory  Preduction
wells wells

1955-56 . . . . . . . . 30
1956-57 . . . . . . . . $7
1987-$8 . . . . . . . . 9s
1958-59 . . . . . . . . 87
1959-6C . . . . . . . . L3 ..
1960-61 . . . . . . . . L] 10
1961-62 . . . . . . . . $2 69
.1962-63 . . . . . . . . -4 122
1963-64 . . . . . . . . 65 67
1964-6¢ . . . . . . . . 10 212
1965-66 . . . . . . . . 3 257
1966-67 . . . . . . . ; . 187
1967-68 . . . . . . . . 2 1.3
1968-69 . . . . . . . . 63 106
1969-70 . . . . . . . . 13 127

Total . . . . . . 63 1312

2.3 Explaim’ngﬁ the circumstances under which the Ofgam'sation
‘had to take up work on production wells, the witness stated:
“l may briefly recapitulate the circumstances in which ETO

started production drilling. From 1954 to 1953-60 we did
not undertake even a single production well. In 1961 a

b
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Technical Comimittee under the Chairmanship of Dr..
Wadia was appointed by the Government of India to:
review the work of the ETO. This Committee recor-
mended that the ETO may also take up production dril-
ling. Many of the State Governments had no arrange-
ments of their own and they wanted tubewells for
irrigation. In 1961 the ETO took a policy decision to take
up such works. Then came the drought years and every-
body pressed for more production wells. Flowever, we
are now trying to encourage the State Governments to
have their own production arrangements as far as possitle
and this will be reflected in this year's figure.”

2.4. The witness further stated: “We are concentrating largely
on exploration except for a few areas where we took up production
wells on account of exigencies of droughts. We have aguin in fact
restored the balance in favour of exploratory wells and in 18G9-70.
113 exploratory wells were dug which is the largest so far in anv
one year. This vear we hope to do 253 exploratory wells which will
be more than the double of last vear.”

2.5. The Committee wanted to know how the areas were chosen
for exploratory drilling. The witness deposed: “Right in the begin-
ning in 1954, when it was decided to take exploratoryv crillimg under
a TCM Programme, it was felt that apart from the Indo-Garielie
plain proper where water exists. it was necessary 4o find out condi-
tions of ground water in many other non-hard rock area and at
lower depths. From the geological point of view the GSI wvoas
consulted and theyv felt that first priority should be given to certvin
areas where there was not enough water at the upper levels and
there mayv be possibility of finding water deeper down. Aost of
the work was done in Gujarat. along the foothills of Himalevas in
U.P. and Rajasthan and we did find that although there was nn
water in the upper 100" or so. there was water below that. sfter
that, we are trving, in collaboration with the G.8I. t¢ prepare a
complete geological map of the country. Ultimately the ohiect is
that there should be detailed maps for each tehsil. taluk and even
village, particularly in the hard-rock area where the geology is much
more difficuit, which would show whether there are possibilities of
striking water.”

26. According to the Technical Team quite a lot of work still
Temains to be done in the field of ground water exploration in cer-
tain parts of the countrv. The exploratory activities of the ETO
Wwere by and large restricted to the alluvial tracts and soft rock
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formation only. Hard rock areas have not been taken up for ex-
ploration at all.

2.7. The Committee enguired whether the ETO had identified the
chronic drought affected areas and whether priority had been given
to those areas in the matter of exploration of r-~und water poten-
tial. The witness stated: “This question figur:d prominentiy in
our discussion with the State Governments. Chronic  drought
affected areas were demarcated by the State Governments and they
have been divided mto three categories iie. A, Band C. A & B are
worst hit. In our discussions last year the GSI agreed to do the
preliminary geophysical investigation and survey of the priority
‘A’ areas. Mostly these are hard rock areas and State Governments

wIl move in and undertake further detailed work in order i~ iinprove
the situation.”

2.8. Asked whether the ETO would undertake drilling operations
in those areas, the witness added that the Organisation worked at
present only in non-hard-rock areas (as it was not eguipped to take
up work in hard rock areas) and that it was considering whether it
could take up work in hard rock areas in future.

2.9. The following are the State-wise details »f exploratory work
done upto the end of 1969-70:

State No. of No. of

wells wells

drilled proved
successful

Andhra Pradesh . . . . . . . 4~ 2
Assam . . . . . . . . 19 17
Bihar . . . . . . . . . ks 12
Guijarat 94 21
Haryana Puniab 88 2%
Keraila . < 1
Madhya Pradesh s6 3t
Masharashtra 32 2
Mysore . . s R X . , R 4 .
Orissa . . . . . . . . 33 19
Rajasthan . . . . . . . : 165 30
Tamil Nady 6o 31
Uttar Pradesh | . . . . . . . 62 43
West Bengs! | . . . . . . . 60 so
Yemmu & Kaskmir } . . . s s
Total, . . . . . . . .

763 né
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2.10. According to the Performance Budget of the ETO for the
year 1970-71, the “Organisation has covered an area of 70,000 sq.
miles till the end of 1968, out of which 24,000 sq. miles.
has been proved ground water worthy, thus creating a potential
for additional 12,000 tubewells which may irrigate 2.5 million.
acres. Analysis of the data to establish further potential of ground
water resources on the basis of exploratory work done from January,
1969 is under progress.”

1

2.11. The Committee drew attention of the witness to the United
Nations Development Project located at Jodhpur. The witness gave:
the details of the project as follows:

“It is a joint project for carrying out a quantitative assessment
of ground water resources. The idea is to find out what the
reasons are so that we do not exceed the safe limits of
pumping. This study involves a study of the rainfall con-
ditions and other factors to determine how much water
collects in the underground reservoris, with the object of
finding out how much could be the safe limit for pumping.
As a result of such studies completed in one of the three
areas in Rajasthan covered by the UNDP. we have already
brought out report in respect of the Jallore region. It
has been established that the amount of drawal that is
already being made is outside the limit of safe (rawal and
the State Government have accordingly keen advised by
us. They were under the impression that they could instal
100 or 200 tubewells more in that area but now as a result
of the study which has taken three vears to complete we
are in a position to give reliable advice to them that the
limit has been reached already. Ultimately we shall have
such quantitative assessment of all the ground water
aquifers so that there is no indiscriminate pumping and
only that amount of water is pumped out as enters it
every vear by rainfall or underground movement.”

2.12. From 1962-63 to 1967-68, there was & progressive decline in
the exploratory activities of the Organisation. During evidence the
Committee were informed that Government decided in 1961 to take
up production drilling also for irrigation purposes as many of the
States had no arangements of their own and that there were years
of drought which necessitated sinking of more production wells.
While the Committee appreciate the need for production drilling,
they are of the opinion that the exploratory work should not have
suffered such a serious setback during the period 1965-66 to 1967-68
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when there was little or no exploratory drilling for which the-
Organisation was primarily meant.

2.13. The Committec learnt that the State Governments are being
encouraged to have their own production arrsngements and that the-
Organisation has restored the balance in favour of the exploratory
wells since 1969-70. Till the end of 1968 the Organisation covercd
only an area of 70,000 sq. miles. In view of the wast ground yet
to be covered, the Committee hope that the Organisation woulds
concentrate on the exploratory work in future leaving the exploita-
tion to the State Governments and private sector. \

2.14. The Organisation, not being equipped to explore hard rock
areas has so far been confining its activities to the non-hard rock
areas only. As there is an urgent need to assess the groundwater
potential in chronic drought affected areas which are mostly hard’
rock areas, the Committee would suggest that the ETO should bhe
equipped to undertake exploratory work in these areas early.

2.15. Quantitative assessment of groundwater resources is am
important aspect of exploration to which the ETO should address-
itself in the coming years. The Committee would commend the
work done by the United Nations Development Project in the Jallore
region as a model for the work to be done in the rest of the country-

2.16. The ultimate aim of the ETO is to have a detailed map for
the entire country which would show" the possibilities of striking-
water and a quantitative assessment of all the ground water acquifers
which would indicate the safe limit for pumping. The Committiee
would like a perspective plan to be drawn up defining priorities in.
consultation with the Geological Survey of India and the State.
Governments with a view to cover the whole country.



m
OVERALL PERFORMANCE

3.1. The Ministry furnished State-wise information regarding the
mumber of wells drilled, number of wells proved successful and
mumber of wells handed over to State Governments since the incep-
“tlen of the Organisation upto the end of 1968-70 as also the targets
-and achievements vide Appendix 1

3.2. The table below gives the overall position of target and

:raréct . ‘ﬁo. of No. of No. of

wells wellg wells
drilled found handed
. successful over to
Ltate Govt-
croments
" Exploratory Wells . . . . . 1267 763 316 281
"Production Tubewells . . . 1952 [ & &1 1076 Not given

Only the cost of successful bores and of tubewells constructed on
behalf of the State Governments is recovered from them.

3.3. The Committee pointed out the low percentage of successful
- exploratory wells and wanted to know whether there was effective
coordination with the G.SI. The representative of the Ministrv
stated: “Before we bore a well, we select a site in consultation with
GS8I, who determine whether there is likelihood of water or not.
These methods are getting more and more refined znd it is pow
possible to predict with greater accuracy whether water will be
struck at a certain point or not. But when we sav so many are suc-
cessful. we bring in another concept. Many vears apce. it was decided
“to describe as successful only such wells as vielded onc cusec of
water, i.e. about 20,000 gallons per hour. This we now consider is an
unrealistic criterion and as far as exploratory work is concerned,
our purpose is served even if we get a thousand gallops, because our
purpose is to find out how much water there is. It was for the
purposes of handing over tubewells to State Governnients to be run
-as State tubewells that the 20,000 gallons per hour criterion was
adoptea. We are, however, no longer concentrating on production
"wells. As our geophysical methods are getting better. we will get
higher percentage of successful weils”

1°
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3.4. The Estimates Committee, in their 130th Report (1960-681)
recommended that “the criterion fixed (20,000 gallons/hour) needs
a careful review to see if even lower specification would do taking
into account its economics. There may be special relaxation of the
specification in the case of scarcity areas”. To this recommendation,
Government gave the following reply which was accepted by the
Committee:

“The recommendation made by the Committee has been con-
sidered and it is felt that while the existing criterion for
a successful tubewell need not be changed, State Govern-
ments should be encouraged to ask for development of a
well with a lesser discharge if it would be economical in
any particular areas. With this object in view State
Governments will be asked to indicate hefure operations
are started what the minimum quantity and quality of
water are acceptable to them. The cost of wells with
vields lower than 20,000 gallons per hour will be recovered
according to the prescribed formula.”

3.5. The Technical team appointed by Government observed as
follows:

“Since in the past a large number of wells have been aban-
doned merely on account of their discharge being less
than 20.000 GPH. it would be advisable to locate the sites
near the villages as far as possible without sacrificing the
levels so that in the event of any of the completed explo-
ratory wells being found to be sub-standard for irriga-
tional purposes, these could be at least used fnr Jdomestic
or other purposes.”

36. The Technical Team took note of the fast that in actual
practice the GSI was not giving the requisite cleararce in respect
of some areas for exploratorv work well in advance as a result of

which there had been a serious sethack in the exploratory program-
me of ETO.

3.7. During evidence the witness, however, explained the proce-
dure adopted in the following terms:

“On all the exploratory programmes right from the considera-
tion of the perspective plan. we have the GSI at every
stage consulted on the areas to be entered for ground
water exploration and for the purpose of identifving the

979 (Ail) L.S.—2.
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paratnteters to be obtained from this programme of dril-
¥ng. So, we have strictly followed this with the associa-
tion of the GSI. The Director, Geological Survey of India
is on the board of management of the ETO. Subsequently
from 1966, we have consulted them on our perspective
plan of the Fourth Plan and all the 74 areas projected
under the Fourth Plan have the approval of the Geologi-
cal Survey of India in terms of clear and uncleared areas.

In the uncleared areas, they have also been requested to give
the results of their studies.

In some of the areas out of 74 which we have projected in
the plan the GSI would like to conduct a little more of
regional inventory and geophysical study as they normal-
ly do in their programme as the pre-requisite for clear-
ance. We enter for exploration onlv the areas where
they have cleared us. So far as the annual plans as well
as Fourth Plan are concerned, in regard to the areas to
be cleared there is perfect coordination.”

3.8. In reply to a question the witness stated: “As far as explo-
ratiy tubewells are concerned, we never bore or drill unless the site
has been cleared first by the GSI that it is likely to yield water.
As for production wells. we operate only in areas which have
been proved to be groundwater worthy.”

“Previous drilling and technical reports are taken into account.
Bulleting are also issued regularly by the GSI. These various
reports contain information sbout the guamtity of water and the
depth at which it is available.”

3.9. The Committee then drew attention of the witness to the
following observations contained in the report of the Technical
Team:

“There are many instances where GSI reports were not pub-
lished as in Rajasthan but the area was taken up for exploration
by ETO and a part of the area proved to be highly potential for
ground-water resources. In some areas which were affected by
drought, the ETO had to move in for depo-it well drilling pro-
gramme without a clearance from the GSI™.

“All this goes to show that there is no set plam and procedure
for the selection of sites. If the number of abandoned wells are to
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be reduced, it is necessary that the procedure recommended by
Achievement Audit Committee in their Report (page 5) on the Explo-
ratory Tubewells Organisation, April, 1961 should be strictly follow-
ed. In areas where geology is complicated i€, in Gujarat and
Rajasthan, exploration work should not be taken up unless geo-
physical surveys have delineated areas for exploratory drilling.”

3.10. The witness stated: “This particular reference is mainly in
regard to the work in Rajasthan under the 200 wells drought pro-
gramme. It is not strictly with reference to the production pro-
gramme and it is not also with reference to the exploration
work. In the exploration work, we have certainly to get the geo-
physical surveys to be done wherever it is warranted. In regard to
ane or two areas mentioned here, for example in Jammu area, the
plan has been spelt out. Sometimes we do encoumter certain diffi-
culties with the State Government for occasionally changing the
priorities. But, we have to stick to our programme of drilling for
exploration for the necessary scientific information. And sometimes
we do drill additional wells in such terrains partly accommodating
the State priorities for scientific purposes. That is in the type of
terrain mentioned here, that is Jammu area, vwhere the hyarological
parameters are not available. Apart from this, we have not entered

into the areas physically for exploration without the clearance of the
GSL.”

3.11. The Committee understood from Audit that Government
informed in December, 1968 inter alia that “the clearance o the
Geological Survey of India for taking up exploratory drilling in
Fastern Rajasthan was received and it was decided to take up this
work. However, as some of the tubewells already constructed by
ETO in Rajasthan were not being commissioned and put to use by
the State Government, it was decided in November, 1967 not to take
up any further work in Rajasthan. Thus, the programme of explo-
ration in Rajasthan for the year 1967-68 had to be dropped.”

3.12. The Committee wanted to know whether State Governments
were consylted in the matter of selection of sites for exploration.
The witness deposed: “I would submit that in the very first pro-
gramme which went on upto 1959, the areas were chosen without
reference to the State Governments. But. during the last two or
three years, we have started con-ultipg the States also. The reason
is this that the States have 8 very direct stake in the development
of their agricultural production apd also in the morey which is now

available for ground water development, from sources such as the
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Land Mortgage Banks, Agricultural Reflnance Corporation, commer-
cial banks etc. These bodies have to be satisfied that in the areas
where tubewells are to be sunk with their money there would be
sufficient water available. We are now trying to see that we ex-
plore those areas with which the States are concerned and in which
they are more interested to develop. In most such cases some
detailed work is necessary to satisfy the States that water does exist

and in such and such quantities.

We have now drawn up a list of areas in consultation with State
Governments, the GSI and ourselves—all the three sitting together
at the same table—and maps of these areas have actually been

drawn up.”

3.13. Dealing with well design. the Technical Team stated: “A
little more care and improved well design can make a significant
increase in well productivity. It is clear that such wells result in
a great loss to the Organisation and very serious view should be
taken of this situation. Detailed scientific studies shuld be initiated
to ascertain the effect of various factors on well productivity to
evoive proper well designs in different areas. This will not only
reduce the number of abandoned wells, it will also result in consi-
derable saving to the Organisation”.

“From the data made available to the Team it seems that the
development of the wells is not given adequate attention and the job
is done rather in a haphazard manner. There were instances in
Rajasthan where wells drilled even in the proven area gave very
low discharge as compared to the surrounding welis. On the ins-
tance of the State Government, dew:lopment was again carried out
and the well productivity increased considerably. Unsuitable pumps
and equipment and lack of supervision seem to be the main reasons

for these bad state of affairs.”

3.14. The Technical Team found that “inspection of field opera-
tion both by the senior officers at the headguarters and even the
Executive Engineers in the Field Divisions were far too inadequate
resulting in poor operational efficiency and overall achievements™.

3.15. That Organisation has not given a good account of itself
‘will be evident from the fact that as against . target of 1297
exploratory tubewells, only 763 could be drilled upto the end of
1965-78. The target and achievement in relation to production tube-
wells were 1662 and 1314 respectively. The Committee would like
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to know the specific reasons for the failure to reach the targets
~ which must have obviously been fixed from year to year taking into
account all the limitations of the Organisation.

3.16. Of the wells drilled only 316 exploratory and 1676 production
wells proved to be successful. As the production tubewells are sunk
only in proven areas the Committee do not understand the reasons
for the failure. As regards exploratory tubewells, the Committee
hope that an effective coordination with' GSI would be established
so that there may not be such large scale failures involving infruc-
tuous expenditure,

3.17. Out of the 316 successful exploratory wells sunk, only 251
were handed over to State Governments. The Committee note that
some of the tubewells constructed in Rajasthan were not being com-
missioned and put to use by the Sfate Government. This points to
the need for proper consultation with the States before selecting
sites for exploration as they are the ultimate users of the tubewells.

3.18. During evidence the Committee were informed that tubewells
that yielded 20,000 gallons per hour were at present regarded as
successful and handed over to State Governments on payment of
cost. The Committee desire that mutually acceptable terms in
regard to minimum yield and payment of cost be settled in future
between the Organisation and State Governments before undertak-
ing drilling so that the entire cost of wells with yields less than
20,000 gallons per hour may not go waste.

3.19. The Committee are concerned to find that according to the
Technical Team “development of wells is not given adequate atien-
tion and the job is done rather in a haphazard manner.” In some
cases wells drilled even in proven areas gave very low discharge
as compared to surrounding wells with the resuit that the work
had to be redone at the insistance of State Government at extra
cost. The Committee expect that such specific instances of lack of
proper care and supervision would be dealt with severely. In this
connection the Committee hope that in order to bring down the
number of abandoned wells detalled scientific studies would be
initiated to evolve proper well designs for different areas as
suggested by the Technical Team.

3.20. The Committee take a serious view of the findings of the
Technical Team that “Inspection of field operation both by the senior
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officers at the headquarters and even the Executive Engineers i
the Fleld Divisions were far too inadequate resulting ih poor opers-
tional efficiency and: overall achievements.” The Commities trust
that such laxity in supervision will not be allowed to continue.
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RESULTS OF THE WORK DONE

4.1. Asked to indicate the additional area'brought under irriga-
tion and the increase in agricultural production achieved as a result
of the work done so far by the ETO. the Ministry stated that the
Organisation had so far handed over 1303 successful wells to the
State Governments, which are being operated by them for irrigation
and drinking water purposes and that it was not possible to give
information about the additional area being irrigated by those wells.

4.2. During evidence the Committee wanted to know the extemt
of increase in production achieved as a result of ‘the efforts of the
ETO and enquired whether the Organisation maintained any such
statistics. The representative of the Ministry stated: “We hawve
not been able to collect such figures nor have we maintained them,
the reason being that apart from the wells which we drill and which
are handed over to the State Governments, the main purpose of our
work is 1o prove the existence of water in certain places. There are
statisties which show that subsequent to our work, a large number
of wells have come up either privately or built through Government
loans and this ccntributed largely to increased production. But we
do not maintain all these statistics. But the very fact that ground
water development has shown an increase of several hundred per
cent in the last three to four years, shows the extent to which these
new opportunities are being availed of.”

43. Thereupon the Committee drew the attention of the witness
to the following recommendation of the Estimates Committee con-
tained in their 130th Report (1960-61):

“The Committee feel that the Organisation should maintain
accurate statistics of areas brought under perennial irrigation and the
increase in agricultural production achieved as a result of the pro-
ject. It need hardly be pointed out that such data is essential to
assess whether successful wells have been able to irrigate land to
such an extent as to justify expenditure on the Exploratory Tube-
wells Organisation.”

7
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44. While intimating the action taken on this recommendation,
the Ministry of Food and Agriculture, (Department of Agriculture)
had vide their O.M. No. 5-22|61-T.W., dated 22nd December, 1961,
stated:

“The recommendation has been noted and action is being taken
1o maintain the necessary statistics.”

45. To an enquiry as to why relevant statistics were not main-
tained despite the assurance given to the Estimates Committee as far
back as in 1961 that action had been taken to maintain necessary
statistics, the representative of the Ministry said: *I regret Sir,
that this recommendation seems to have been overlooked. We will
now collect the necessary figures and maintain the statistics.”

4.6. The Committee desired to know whether there was any
machinery in the Ministry to see that recommendations of Parlia-
mentary Committees were implemented. The Secretary. Depart-
ment of Agriculture stated that instructions were sent to the Tube-
wells Organisation and that obviously there was a failure to imple-
ment. He added that there was a stage when the Secretariat orga-
nisation for the ETO’s work was not perhaps adequate.

4.7. In a note submitted to the Committee, the Ministry intimated
that efforts were made to maintain the statistics for sometime but
subsequently it was not possible to do so due to the {ollowing reasons:

“{1) Successful wells are handed over by the Exploratorv
Tubewells Organisation to the State Governments for
operation and utilization. The State mav or may not take
2deguate measures for their proper utilisation.

(2) Scmetimes the successful wells under the exploratory
programme orginally sited from the point of view of
investigation are not ideally located from the point of
view of production wells. Hence the State experience
difficulty in their proper utilization.

(3) It needs to be stressed that ETO's work is not to be judged
merely by the additional area irrigated by the tubewells
sunk but by the nature, quality and quantum of explora-
tory work done by it. The main function of the ETO is to
undertake groundwater investigations to ascertain whe-
ther a particular area is groundwater worthy so that fur-
ther development can be undertaken. After all the fact
that the ETO proved during the course of its investiga-
tions the existence of groundwater in sizable quantities
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in the Chandan area (Jaisalmer) is much more important
than the fact that a few tubewells were alse sunk by ETO
in that area. In district Jalore, investigations in an area
of 6,750 sq. Kms. for quantitative assessment and ground
water balance study has also been completed. This is the
first project of its type for the quantitative assessment of
ground water resources of a particular region taking into
account the present storage of water, annual rainfall, flow
of surface water in rivers, annual precipitation, loss of
water due to evapotranspiration, annual recharge etc. As
a result of this investigation, this area is considered to be
over-exploited and there is no scope for the construction of
any more tubewells for irrigation. But during the course
of this investigation only 35 bores were drilled of which
5 have been developed into production wells. In West
Bengal ETO covered about 8000 sq. miles under the explo-
ratory programme and proved 6000 sq. miles as ground-
water worthy with potential for drilling about 4000 deep
tubewells. The West Bengal Government has already
drilled 1500 deep tubewells in the proven areas and has
further programme of drilling 1000 more deep tubewells,
during the Fourth Five Year Plan Period. These few
instances show that the results of exploratory work done
by ETO are more important than the area actually irri-

gated by the wells sunk by it as part of its exploratory
programme.

(4) Some of the wells constructed in arid regions and urban
areas are being utilised for drinking water supply and in
respect of this there is no question of any additional area
being brought under irrigation and the resultant increase
in agricultural production. But

from the point of view
of exploratory work, even

unsuccessful wells which are
not developed as full-fledged tubewells and are abandond-
ed also vield valuable data. Al:o after an area is cleared
bv the ETO, a large number of tubewells are constructed
bv State Organisations and private constractors and as
such the additional area brought under irrigation by the

tubewells constructed by State Organisations and private
agencies.”

In view of the position explained above, it would not be appro-
priate and might be somewhat misleading to judge ETO’s perform-
ance merely on the basis of area brought under irrigation by tube-



20

wells constructed by it. ETO is a scientific-cum-technical Organ-
isation and its performance should be judged by scientific evaluation
of the exploratory works done by it and how this work has led to
further development of groundwater resources.”

4.8. During evidence the Committee pointed out that the perfor-
mance of the Organisation could not be judged in the absence of
statistics of increase in agricultural production. The Secretary,
Department of Agriculture stated: “I agree, Sir, that with regard
to both the exploratory tubewells and the production tubewells, it
should be possible for us. In fact, we should get all statistics of
how much each of these wells contributes to either the increase in
food production or in stepping up the drinking water supply which
also became a matter of some urgency. It should be possible to dc
that and thereafter, I think, we can develop this exercise of keeping
an account of how much the exploratory work has paved the wuy
for additional work in that area. I have no doubt in my mind that
our system of data collection and data analysis should get into this.”

4.9. According to a witness the total amount spent on the ETO
so far was Rs. 4.77 crores after deducting the amounts received {rom
the State Governments for production wells.

4.10. The Committee note that till the end of 1968 a potential has
been created for additional 12,000 tubewells which may irrigate 2.5
million acres. The system of data collection and data analysis should
forthwith get imto an assessment of the extent of actual utilisation
of the created potential and the resultant increase in agricultural
production if the Organisation is to justify its existence.
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LOSS OF OPERATIONAL DAYS
Awdit Puragreph

5.1. The table below shows that while expenditure on operations
condacted by the Organisation has constantly increased during the
four years ended with 1968469, the footage drilled and the number
of days for which rigs have actually worked have gone down con-
siderably: —

Your No. of Opera~ Footege Loss of operstionsl &2ys No. of
rigs tional drilled days

expendi- (in lakhs) Dueto Dueto Off Misc. for
ture tramsit repsirs  season which
(Rs. in lakhs) the rigs
worked
1965-66 . 28 19:6 1-13 16 566 704 15s3 7076
1966-67 . 27 20-18 0-61 321 47 1408 1823 6132
1967-68 . 28 2346 056 2358 891 1579 1658  sB19*
1968- 69 . 4 06 0-55 583 1227 2090 1665 3195

3.2, The regular complement of stan’ per rig was mamtaiaed
when the rigs were under repair or were mot in operation due to
miscellasneous reasons. The average expenditure per footage drilled
increased from Rs. 16.87 in 1965-66 to Rs. 43.75 in 1963-69. The ex-
penditure incurted on staff and maintenance of rigs for the opers-
tional days avoidably lost during the three years ended with 1968-
69 wouid run into several lakhs of rupees.

5.3. Government stated that the loss of operational days under
the head ‘miscellaneous’ could be reduced by proper advance plan-
ning for making available ancillary equipment gravel, drilling, mud
in time ana also by sticking to the approved programme. But in
actual practice this also becomes difficult.

3.4. A conmittee appointed by Government in September, 1968 to
stwdy and report on the working of the Orgamisation stated (April,
1989 imver alia thae:

(1) *“The standard of servicing and maintenance of the drill-
ing rigs, ancillary equipment like electric gemerating sets,

" 06 Bays Sifferenes dwe 5o cne Winter Weise rig of Deibi which wovked oaly for 300
‘dsys~-66 days were under waiting for orders.

a1
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welding plants, pumps and both the heavy and light
transport vehicles was generally found to be very poor
and unsatisfactory. Serious neglect of servicing and
maintenance of machinery, equipment and transport
vehicles is apparently by and large responsible for the
progressive deterioration in the operational efficiency of
the Organisation”.

(ii) “There is no organised system of carrying out periodical
and preventive maintenance on the machinery, equip-
ment, transport vehicles and ancillary equipment in any
of the Field Divisions, on account of which considerable
number of avoidable working hours are being regularly
eost.”

(iii) “Since most of the engines are of imported type, on

. account of the serious difficulties and delay in getting the
requisite spare parts for repairs and renovation of the
FI pumps and injectors substantial number of productive
hours are being continuously lost.”

[Paragraph 36(A) of Audit Report (Civil), 1970.]

5.5. The Committee drew the attention of the witness to the
table given in the Audit Para and pointed out that during the
period 1965-66 to 1968-69 the operational expenditure had gone up
from Rs. 19.06 lakhs in 1965-66 to Rs. 24.06 lakhs in 1968-69 whereas
the foolage drilled had eome down from 1.13 lakhs to 0.55 lakh axd
that the number of days for which the rigs worked was reduced
from 7076 to 3195 with only a marginal reduction in the number of
rigs. The Committee desired to know the reasons for the pro-
gressive decline in the performsnce of the organisation. The Secre-
tary, Department of Agriculture, stated:

“IL is quite obvious that the defects which have been pointed
out cannot be adequate explained away. But we have tried
to analyse the reasons and some of these have been as
we have shown in the Table, Sir, ie. very considerable loss
of time due to transit and due to repairs hecause of these rigs
having got older and the difticulty is in obtaining spare parts. The
point regarding transit will be illustrated by the fact that in the
base year, 1965-66, when a comparison had been made, the opera-
tions were confined to two States—Rajasthan and Gujarat. Subse-
quently because of the drought conditions and the problem of drink-
ing water having arisen in an acute form in various States we
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have had to do a lot of criss-cross movement of these rigs in order
to attend to the emergency operations.”

5.6. The Committee were informed that 14 new rigs were pur-
chased and that had contributed towards considerable improvement
in the performance in the year 1969-70 in which the total footage
drilled was 1.68 lakhs.

5.7. The Ministry intimated the number of rigs employed, opera-
tional expenditure, footage drilled, loss of operational days and the
number of days for which the rigs worked during the year 1969-70
as follows:

No. of Opera- Footage Loss of operational days No. of

rigs. tional drilled days for
expenditure (in lakhs) ) which

(Rs. in due to due to off Misc. the rigs

lakhs) transit repairs season worked

30 2923 1-69 117 994 1328 2100 4890

5.8. The Committee observed that even with the addition of new
rigs the performance of the organisation during 1969-70 did not
seem lo be substantial in as much as the number of days for which
the rigs worked was 4890 onlv as against 7076 in 1965-66. The wit-
ness stated:

“I was not claiming that everything has been set right. What
we are doing has shown an improvement. When we ac-
quire the rigs, the commissioning of the rigs and their
deplovment as alse setting up the necessarv organisation
takes time. We have made our planning and we have
also made improvements in respect of the stocking of
spare parts. In the current year, 1970-71, our target is
for 350 wells. I would venture to submit that this figure

- would show that despite our failings which had been-
highlighted in the Audit Report, we had taken sufficient
corrective measures which are reflected in the improved
performance.”

5.9. The attention of the representative of the Ministry was drawn
to the following observations in the Audit paragraph:

“Government stated that the loss of operational days under
. the head ‘miscellaneous’ could be reduced by proper ad-
vance planning for making available ancillary equipment
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gravel, drilling, mud in time and also by sticking to the
approved programme. But in actual practice this aleo
becomes difficult.”

5.10. The representative of the Ministry explained the position as
under:

“I would like to submit that during the past two years, we
have tried consistently to plan shead at least twelve
months ahead—and to fix the programme of ETO in such
a manner that when the working season starts every rig
should know where it is to go and what work it has to do.
In this connection I might mention some of the steps we
have actually taken. There used to be a certain amnunt
of difficulty with regard to coordination with the GSI
and also with the State Governments who showed inte-
rest in the programme of the ETO and we have been
able to demarcate the areas in which it will operate
during the Fourth Plan, It is true that some amount of
departures from such plan is found necessary, for
example, when a State Government is insistent that a
certain area should be explored rather than another. The
decisions we have taken so far have been in consultation
with the State officials.”

5.11. The percentage of loss of operational days to the total
working days during the years 1965-86 to 1988-70 approximately
works out to:

Yesr Percentage loss of
working days
2965-66 . . . . . . . . . . 299,
1966-67 . . . . . . . . . . 37%
196768 - . . , . . . . . . 429,
1968-69 . . . . . . . . . . 637,
1969-70 . . . . . . . . . . 44%,

§.12. The Ministry furnished rig-wise details of loss of opera-
tional days during the years 1965-67 to 1969-70 which are reproduced
in Appendices 1I to V.
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$.18. A number of rigs suffered loss of operational days for more
‘than 120 days in a year &ue to off-season or waiting or transit or
repairs as shown below:

Year No. of rigs which lost operational days for

more than 120 days
due to due to due to due to
off -season weiting transit repairs
1966-67 . . . . . . 3 2
1967-68 . . . . . . 4 1 .. 3
1962-69 7 4 2 4
1969-70 . . . . . . .. 2 .. 1

5.14. The table below indicates the number nf rigs which actually
worked for less than 120 days in a year.

Year Total No. of rigs  No. of rigs which
worked for less
than 120 days

1966-67 . . . . . . 27

1
1967-68 . . . . . . 28 3
1968-69 . . . . . . 24 9
1969-70 8

30

5.15 There was heavy loss of oper:ztional days in 1968-69. “To
shift emphasis from deposit to exploration programme and to place
machinery in pesition for taking up work programme for 1968-69.
a large scale movement from one State to another was involved.”

5.16. The Committee were informed that no work was possible
during monsoon months—July to September—in eastern States.
Explaining the progressive increase in the loss of cperational days
due to coff-season the witness stated that in 1965-66, 170 wells were
drilled in Rajasthan which were in a compact area where there was
no rain and another 48 in Gujarat in a very drv area and that sub-
sequently the rigs were moved to the east where thcre were rains.
The Committee pointed out that as far as possible repairs and main-
tenance could be attended to during off-season ro that drilling could
be done in the working season. The representative of the Depart-
ment of Agriculture, conceded that repairs were taking place and
the rigs werc moved during the season thereby increasing the total
loss of operational days.

5.17. The Committee understood that ‘waiting’ which was given
as one of the reasons for loss of operational days connoted waiting
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for site, waiting for instructions and decisions from higher officers,

waiting for material, waiting for equipment and waiting for staff
ete. '

5.18. While dealing with the loss due to transit. the Committee
drew attention of the witness to the recommendation of the Esti-
mates Committee contained in their 130th Report (1960-61) to the
effect that “the work of boring in all the areas may be chalked out
as a whole and rationally distributed so as to minimise the shifting
charges and transit time.” The witness stated: “In 1961, the Third
Five Year Plan was prepared as part of the perspective plan of the
ETO and now again for the Fourth Plan, we have pregared a plan.
We have in fact even chosen the areas.”

5.19. The Committee was further informed that ETO was now
having yearly plans also. When it was pointed out that despite the
fact that the ETO was working according to plan. the results

achieved were not satisfactory, the representative of the Ministry
explained:

...... these three vears were really bad.. ....in the sense
that no proper maintenance of the rigs took place and no
proper pre-planning of each vear’s activity seems to have
been done in those vears. Otherwise. the results would
have been better.”

5.20. In a note submitted to the Committee. the Alinistry fur-
nished @ statement showing the average footage drilied per rig per
day during the years 1965-66 to 1969-70 which i reproduced in
Appendix VI

5.21. The Committee were informed that one of the reasons for
the poor performance was that the rigs had become old. Asked
about the normal life of the rig. the witness stated: “Our technical
advisers sayv that it depends on the tvpe of terrain. the tvpe of
maintenance and so on. The conditions being mrore or iess normal,
the life of a rig is about 15 vears. However. it can varv & great
deal. Tt can go upto 20 or 22. It can bu less—saw 10 vears if it is
used carelessly.”

5.22. The Committee wanted to know the present position of the
rigs. The witness said: “Out of these we have discarded & from
among the oldest. We now have a fleet of 37. We have already
discarded 8 as being too old to be put to anv use and two other are
being put to light use. These two are being used for subsequent
operations }ike transport and as cranes etc.”.
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‘  5.23. To a question the witness stated that there was a problem
with regard to the technical staff and that the organisation had two
retired Chief Engineers. He added that as the organisation was
on a temporary basis, it was not able to attract the right kind of
staff. Asked why persons were not taken on deputation from other
organisations, the witness stated as follows:

“Till 1964, there was practically no drilling activity anywhere

in India, and we did not find any properly trained men.

And it is also a fact that on account of the life of the

Organisation being extended from time to time, some of

the better people left us to join other Organisation be-

cause there is a great demand from organisations like

ONGC and so on. We are, however, now working out a

proper long range plan to strengthen the whole organisa-

tion and get good staff. Only last year, we approached

the ONGC for assistance in securing the services of really

experienced person to head our Organisation. And they

could not spare even a single person. That is the kind of

difficulty we have been facing. All the Heads of the

Organisation, except for about a three year period, have

been irrigation Engineers drawn from the State Govern-

ments, who were not very familiar with the drilling tech-

niques and particular problems of such an organisation.”

5.24. In a written reply submited to the Committee, the Ministry

informed that the post of the Chief Engineer was lying vacant since

4th September, 1968 and that it had been decided to post the Project

Director, UNDP (SF) as Chief Engineer, ETO after getting the
approval of the UPSC.

5.25. The Committee are distressed at the abnormal loss of opcra-
tional days ranging from 37 per cent to 63 per cent of the total
working days during the years 1966-67 to 1969-70. Apart from the
loss of operational days, the rigs do not appear to have worked at
the optimum level of efficiency. All these resulted in poor overall
performance and high cost of operation. To put it in the words of
a representative of the Ministry, “no proper maintenance of rigs took
place and no proper preplanning of each year’s activity seems to
have been done in those years. Otherwise the results would have
been better.” The Committee hope that suitable corrective measures
would be taken to put the Organisation on an efficient footing.

5.26. The number of rigs which individually suffered loss of opera-
tional days in excess of 120 days in a year during the period 1968-87
to 1968-70 was 14 due to off-season, 9 due to waiting, 2 due to transit
and 8 due to repairs out of 27 rigs employed on an average. Although
maximum off-season period is only 3 months in a year the loss

979 aii)LS—3. —
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suffered went up te as much as 235 days in one case. The Committee
wounld like Government to extmine in detail all such cases of heavy
losses of operational days with a view to take effective remedial
action.

527. The Committee cannot find any justification for the long
waiting for site, material and equipment, staff and last but not the
least instructions and decision from higher officers. A need for better
planning and. coordination is clearly indicated.

'5.28,° Now that the jurisdiction of each field division has been
clearly’ defined, the Committee trust that there would be no more
of criss-cross movements of rigs involving avoidable loss of time
and shifting charges as in the past.

5.28. Admittedly repairs were taking place and rigs were moved
during the working season thereby increasing the total loss of
operational’ days. The Committee would suggest that repairs and
mdvement of rigs should be done as far as possible during off-season.

5.30. A comparison of performance of rigs in 1966-67 with that in
1968-69 would show that with almost twice the number of opera-
tional days the footage drilled was only marginally more in 1966-67.
From the rig-wise details of drilling furnished by the Ministry, the
Commiittee find that there is scope for better performance. The
Committee suggest that norms for drilling operations in terms of
average footage per rig per day may be evolved in the interest of
keeping a contemporaneons watch over performance and taking
remedial measures, as necessary.

5.31. An important deficiency in the Organisation is the lack of
adequate trained personnel which is understandably responsible for
the efficiency being at a low ebb. The Committee note that some
of the better men left the Organisation because there was uncer-
tainity abeout its permanent set up. The Committee would like
Government to take a firm decision about the role, status and func-
tioning of the Organisation at an early date as recommended else-
where in fhis Report.

582. M is surprising to leam that this impertant Oiganisation
was run with retired or inexperienced personnel which the Com-
mittee strongly deprecate. What is more surprising is that the Orga.
nisation whs going without a Chief Enginecer from September, 1968.
The Committee would urge that the appointment to the post should
be madé soon. Sustaimed nmeasures should also be taken to train
staff in- exploratory and drilling work in the interest of improving
performance. ..
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COST OF OPERATION

6.1. According to the Audit para the regular complement of
staff per rig: was maintained when the rigs were under repair or
were not-in operation duc to miscellaneous reasons. The average
expenditure per footage drilled increased from Rs. 16.87 in 1985-86 to

Rs. 43.75 in 1968-69. The expenditure incurred on staff and main-
temance of ‘rige for the operational days avoidably lost during the
three: years ended with 1988-68 would run into several lakhs of
rupees.

6.2. The Mmistry intimated that each drilling rig had the follow-
ing staff:

1. Driller Incharge . . . . . 1

2. Driller-cum-mechanics . . . . 2
3. ADCM'¢ | . . . . . . 3
4. Field Supervisor . . . . . 1
<. Assistant Mechanic . . . . 1
6. H. T Driver . . . . . i
- ML T Drivers . . . . . 2
8, Compressor Dsiver . . . . 1 for three rigs
9. Mate. . . . R . . . 1
10.  Chowkidar . . . . e 1

6.3. The Cummittee desired to know the reason for the abnor-
mal increase in the cost of drilling. The representative of the Mi-
nistry stated that apart from the shifting of the headquarters of
three. divisions during 1968-69, laxity in the working also contri-
buted to the increase in cost during 1968-69. He added: “In the last
year new rigs were obtained and other steps were taken to improve
matters in the ETO. And lt of energy was put into this and we
have been able to put down (the cost) to Rs. 17.29 during the last
vear. It is nearly the base figure and is much lower than the ear-
lier figures. In 1959-60 it was Rs. 20.41, next vear Rs. 20.54. 1961.62,
Rs. 16:87, 1962-63, Rs. 15.38 and next vear it rose again. We are
now concentrating and trying to get the best out of our machines
and men.

29
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6.4. The cost per footage drilled during the years 1965-66 to
1968-69 was as follows:

Year Cost per foot
: (Rs.)
1965-66 . . . . N . 16-87
1966-67 . e . . . ‘ . . 33-08
. 1967-68 . . . . . . . . 41°89
1968-69 . . . L. . . . . . 4378

6.5. Asked whether there was any machinery in the Ministry to
keep watch on the cost, the Secretary, Department of Agriculture
stated: “What I submitted earlier was that the arrangements - for
reviewing the various aspects of the matter have got to improve.
Profiting by what has been pointed out by the Audit and what the
Technical Committee also advised us, I hope, Sir, we have been
able to strengthen organisation and make necessary arrangements.”

6.6. The Committee enquired whether any comparison of the
cost was made with that of private sector. The witness stated that
ETO’s work could not be compared with that of any private ope-
rator as it was so different in nature. The conditions in which it
operated were such that no private firm could take up the work.

6.7. Asked whether some State Governments had taken up
working of sinking production wells, the witness said: “Some of the
States undertake production drilling but that also of comparatively
shallow wells. They do not have rigs which can go down to 2000’
as we have. We do such work as cannot be done by private con-
tractors or by the State Government themselves.”

6.8. The Committee were further informed that the State Gov-
ernments were encouraged to have their own production arrange-
ments as far as possible. As regards comparison of cost of pro-
duction drilling with that of the State, the Secretary, Department
of Agriculture, stated that the analysis would be made. The Com-
mittee then drew his attention to the 130th Report of the Estimates
Committee 1960-61 wherein they had suggested a comparative study
of the cost of the ETO and that of other organisations in order to
ensure that as the work progressed there was a corresponding dec-
rease in cost. Government had intimated the Estinates Committee
in 1962 that attempts were being made to collect the detajls of cost
from various organisations. The witness stated: “I only express regret
that this recommendation had not been followed. While I ensure
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that the comparison is made and we will in the comparison of course
point out dxﬂering circumstances and we will submit this paper as
early as we can.” :

6.9. The Ministry subsequently submitted a note in which. the
following information was given:

“Comparative costs of construction of tubewells by the ETO,
State Governments and private agencies, as per the information
collected so far, are as under:

(/) Rajasthan :
(i) Therate of State Govt. (Rajasthan Groundwater Board) Rs. 98 - per foot

(ii) The rate of E.T.O. . . . . . Rs. 80'-per foot
(b) Bihar :

(i) Rate of M 's. Ingras . . . . . . Rs. 34 - per foot

(ii) Rate of ETO . . . . . . Rs. 19 - per foot
(© U. P

(i) The rate of State Govt. . . . . . Rs. 23 -per foot

(ii) Rate of ETO . . . Rs, 19 -per foot.

(d) Recently, the Tarai Development Corporation had in-
vited open tenders for the construction of about 250 tube-
wells in the Tarai region of Nainital, Bareilly and Rampur
district in U.P. They have decided to award the work
to ETO. It is evident that the rate of ETO is lower than
the private agencies in this case also.”

6.10. During evidence the witness replied to a question thus:
...... where we drill at the behest of the State Government in an
area chosen by them, we charge them not only for the material but
also for the establishment and overheads. And the fact that we
have a larger demand from the States than we can handle shows
that the States do not consider our rates to be high. There is, how-
ever, lack of competition in this field. So far there are few private
firms which have similar rigs and can undertake similar work. It
may be that if such firms come up, their charges may be lesser than
ours. But, at the moment, this is the position.”

6.11. To another question, the witness replied: “What we are
doing is that we are encouraging more private parties to come up.
During the last four years or so, licences have been given to a
number of private people to manufacture rigs in collaboration with
the original manufacturers from abroad. And we have also asked
the commercial banks and the cooperative banks to give loans to
such people who may be interested in setting up their own rig fleets
and work on a commercial basis. We are trying to see that such
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people come. up. for well drilling. ‘When they come up, then the

manopoly .of theState organisations or even of the Government of
India will be broken and we will have more realistic rates.”

i 6.42:(Mhe Committee . .mote . that the. cost per footage deilled
suddenly increased from Rs. 1687 in 196566 to-Rs. 3308 in 196847
and further went up to Rs. 43.75 in 1968-69. The Commiftee were
informed that as a result.of various steps taken in 1969-70 including
acquisition of new rigs the cost could be reduced to Rs. 17.29. In
the opinion of the Committee, there should be some arrangement
in the Ministry in future to have a periodical review of various
aspects of the working of the Organisation.

6.13. The Committee understand that the ETO holds a virtual
monopoly of drilling in difficult areas. As there is not as yet any
effective competitor in the field, the Committee feel that there should
be . a stricter self-imposed control on cost.
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MACHINERY & EQUIPMENT

7.1. In chapter IX of its report, the Technical Team has dealt
with the defects/deficiencies in regard to maintenance of machinery
and equipment. Important points brought out by the Team in
addition to those mentioned in the Audit para were as follows:

1)

(2)

Records regarding the operation, maintenance and servic-
ing of the drilling rigs and the ancillary equ:pment were
by and large scanty.

Day-to-day details of consumption of fuel oils and lubri-
cants for engine/equipment-wise in proportion to the
hours worked by each one of them are not being main-
tained and in the absence of such details, it is well high
impossible to check or keep an eye on their performance.

(3) While no separate log books for the rig engines, and

4)

pumps, electric generating sets and other ancillary equip-
ment are being maintained, either in the Divisions or at
the drill sites, records kept at some of the drill sites were
found to be generally highly incomplete. Moreover, these
do not give all the data necessary for keeping a proper
check on the working and performance of the machinery
and equipment and for day-to-day reference in connec-
tion with the servicing, maintenance, minor and maJor
repairs.

Under the present system, the entire machinery, equip-
ment and transport vehicles in all the Divisions are
brought back to the Divisional Headquarters for carry-
ing out off-season repairs, both major and minor. On the
other hand, there is neither any workshop worth the
name at any of the Divisional Headquarters nor do they
have any machine tools whatsoever and all the repair jobs
have, therefore, to be got done from outside agencies in
the town, which certainly is not a very dependent and
satisfactory arrangement. The situation is further aggra-
vated by the fact that even though the ETO is a highly
mechanised Organisation, till to date, they do not have
any Central Workshop anywhere to cater to the needs
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of the various Field Divisions, The situation so far as the
upkeep and repairs to the machinery and equipment is
concerned can therefore be best left to the imagination.

(5) It was observed that neither any assessment of the re-
pairs involved are made at any stage nor any work order/
job orders are opened for this purpose. The decision to
undertake repairs on any machine or equipment are by
and large taken at lower levels and that too without
proper inspection and detailed measurements of the va-
rious worn out parts. In fact, no records/details about
the wear etc. are being maintained with a view to assess
the precise quantum of repairs involved and spares and
assemblies required for renewal.

(6) It may be mentioned that not only most of machinery,
equipment and vehicles are of imported types, these are
of variety of makes and models. It seems that the machi-
nery and equipment have all along been purchased com-
pletely ignoring the question of ‘standardisation’. In view
of this and that the country is facing acute shortage of
foreign exchange, it is highly problematic to import parts
and assemblies for all these items of different makes and
models with the result that quite a number of rigs, trans-
port vehicles and air compressors were found to be lying
off the road for quite some time.

(7) Presently, there is no proper system of planning and
provisioning, either spare parts, stores and the equip-
ment, with the result that on account of the delay in the
procurement of spare parts required from time to time, the
percentage of availability of ‘operation worthy' machinery,
equipment and transport vehicles is rather very low.

72. The Ministry furnished a statement showing the reasons
for each of the defects/deficiencies noticed by the Technical Team
and the action taken to improve the position which is appended to
this Report vide Appendix VII

7.3. From the statement furnished by the Ministry, it is seen
that the divisions were not fully equipped with necessary machines,
tools etc. required for major repairs and proper maintenance of
servicing in the field, all the rig units were not self-sufBcient in the
matter of supply and storage of H.S.D., petrol, lubricants, there
was no proper and detailed inventory of machinery, equipment and
transport vehicles, the need for a central workshop was felt all the
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time and the proposal for the establishment thereof had been sent

to Government, spares were not available for the imported equip-
ments and that action was being taken as follows:

“The Oil and Natural Gas Commission was being contacted
to undertake repairs in the workshops. Schedule of pre-
ventive maintenance and other records had since been
introduced on the pattern prevailing in the QOil and Natu-
ral Gas Commission. Inventory of machinery was being
prepared and the standardisation was being carried out.”

74. As regards present workshop facilities available with the
Organisation, the Ministry explgined in a note as follows:

“Each Division has got'a small workshop. Due to inadequate
mahcinery in these workshops only day-to-day repair and
servicing can be attended to. Repairs like turning, bor-
ing, crankshaft grinding, valve stal refacing, calibration
of fuel pumps and fuel injectors work cannot be under-
taken in these workshops. Minor repairs are carried out
at the drilling sites where an Assistant Mechanic is avail-
able. The off-season repairs are carried out in the Divi-
sional workshops where all the mechanics and Assistant
Mechanics of the Division are pooled up during the off-
season. The machinery and equipment are completely
overhauled in the divisional workshop. Imported spares if
available in the Divisional stores are taken out and re-
placed. In cases where these are not available in the
stores as also in the country there is no other alternative
but to arrange its fabrication, turning, reboring, grinding,
refacing etc. after showing the sample to local manu-
facturers. Divisional workshops are, however, being re-
organised and strengthened. We are also contacting ONGC
to ascertain as to whether they can undertake repairs of
our rigs, equipment etc. in their workshops.”

7.5. During evidence the Committee wanted to know the Gov-
ernment’s decision on the establishment of a Cental workshop for the
ETO. The representative of the Ministry stated: “We considered
this matter very carefully. This Technical Committee was compos-
ed of officers of the ONGC and we found that even they did not have
a central workshop. There are certain difficulties in having a cen-
tral workship, Our rigs are spread out in large areas and so far we
have been getting the rigs repairs locally. What we are ncw ex-
ploring is the possibility of having permanent arrangements with
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certain Government workshops. There are certain major workshops-
In Varenasi, for instance, there is the railway workshop: near
A.hmedabad there is the ONGC workshop at Baroda. We have now
given up the idea of having our own workshop. We have not ac-
cepted - this recommendations because it will be very difficult to
transport those heavy machines by train.”

76 The Committee pointed out that different organisations were
working under different Ministries and that everywhere there was
a problem as to how to arrange for spares and how to standardise
things. The Committee wanted to know whether any thought was
given to this problem at the Government level. The witness stated:

‘We have decided to have now a Central Inventory of spares
and to keep certain strategic spares under central control.
A list of such spares is being drawn up and although no
such arrangement existed in the past, now we propose to
keep stocks of these spares according to certain criteria
to be worked out. We may keep some spares at head-
quarters and some other spares in the Divisions but shall
have a Central inventory control which will show us which
spares are available where so that if a certain Division
needs the spares which are not available with it the Cen-
tral office would be able to give suitable directions and sup-
ply them.”

7.17. As regards centralised inventory for the country as a whole,
4he Secretary, Department of Agriculture, had the following to say:

“Coordination with the States proves to be very difficult in
practice because an attempt to have a centralised inven-
tory with regard to the machinery used in the River
Valley Projects was attempted by the Central Water and
Power Commission and it was found in practice that when
the time came to draw upon that inventory maintained
in a particular State, there have been invariable delays in
either getting the spares or in getting them in time. So,
one could not be too sure as to whether the kind of cen-
tralised organisation would be found a workable propo-
gition. But so far as we are concerned we are taking
these steps to draw up an inventory and to keep them
both centrally and dispersed at regional headquarters.”



37

7.8. The Technieal Team observed that ‘at .present, there is no
Organisation whaisoever at the headquarters for the proper planning
.and provisioning of spare parts, stores and equipment with the re-
sult that this work is being generally done in a highly haphazard
manner, on account of which, there are serious delays in the procure-
ment of spare parts, components and assemblies, particularly those
which have to be necessarily imported. In fact, there is hardly any
system of planning and provisioning even for the spare parts which
are readily available indigenously.”

7.9. The Team further added: “Since most of the machinery and
equipment in use with the ETQ are of imported type. procurement of
eertain spare parts, components and assemblies from abroad may
be inevitable for some time to come. The Planming and provision-
ing Section at the headquarters should, however, endeavour to em-
bark progressively on an earnest campaign for ‘Import Substitution’
by exploring the possibilitv of getting as many parts, components
and assemblies manufactured indigenously as pessible after preparing
-detailed specifications and drawings. In this connection, it may be
mentioned that similar campaign recently launched by the O.N.G.
Commission has met with great success and “Import Substitution’
of quite a large number of items of spare parts tor drilling rigs and
other imported equipment has already been satisfactoritv establish-
ed. Once this is done in the ETO also. it will go a long way in mini-
mising the down-time in the field on account of non-availability of
spare parts.”

7.10. During evidence the Committee enquired whether rigs could
not be procured indigenously. The witness stated: “In fact. Ranchi
has been licensed for heavy engineering. They are manufacturing
well boring rigs under a Russian licence. There is no shortage
of rigs at the moment under indigenous manufacture. We are
largely independent now except for a few very sophisticated types.”

7.11. An Executive Engincer of the Organisation was recently de-
puted to undertake a survev of all the existing machines and equip-
ment with a view to taking speedy action for the disposal of all such
items as have alreadv outlived their useful life andor beyond eco-
nomical repairs.

7.12. From the material placed before them, the Committee have
come to the inescapable conclusion that there has so far been no
control in the Organisation on procurement, maintenance and repair
of machinery and equipment. The Technical Team has brought out
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a number of vital deficiencies in this regard. While the Committee
hope that Government will attend to those deficiencies expeditiously,

they would in particular like the following to be considered in right
earnest:—

(i) There should be a proper planning and provisioning of
spares in the Organisation and the headquarters should,
in particular, endeavour to embark on ‘Import substitution’
in consultation with Ministry of Industrial Development
and the DGTD. Indigenous rigs should be procured as
far as possible to meet future requirements; and

(ii) The Organisation should attempt to ‘standardise’ the
machinery and equipment progressively in future in order
to avoid difficulties in procuring spare parts and assem-
blies for different makes and models.

7.13. The Committee understand that an Executive Engineers has
been deputed to undertake a survey of all the existing machines and
equipment with a view to taking action for the disposal of all such
items as have already outlived their useful life and/or are beyond
economical repairs. The Committee hope that this work would be
completed expeditiously and replenishments wherever necessary
would be made with due regard to import substitution and standard-
isation. .



via
PURCHASE OF DEFECTIVE RIGS

Auﬁit Paragraph

8.1. For purchase of 9 imported rigs of U.S. make, the Director
General, Supples and Disposals, placed in May, 1968, on behalf of
Exploratory Tube-wells Organisation, a contract with a firm at a
total cost of Rs. 76.46 lakhs. The rigs were received by the Organi-
sation during January-February, 1969. After assembling them with
the assistance of the servicing engineers of the supplier and after
getting the defects rectified by the supplier, the rigs were des-
patched to various sites, erected and put into operation between
April and December, 1969. Apart from the delay in utilisation of the
rigs, their adequate utilisation was not possible in view of large
number of defects noticed (after erection) by the Organisation
and reported in July 1969 to the Ministry for discusion in the com-
mittee which had recommended purchase of the rigs.

8.2. The contract with the firm provided that the latter would
train at its cost four engineers of the indentor for the four weeks
each at the principals’ works in U.S.A. but the facility of training
has not been availed of as no engineer has so far (December 1969)
been deputed by the Organisation.

{Paragraph 36 (B) of Audit Report (Civil),1970.]

8.3. The Committee drew attention of the witness to the pur-
chase of 9 defective rigs at the cost of Rs. 76.46 lakhs mentioned in
the Audit paragraph. The witness explained: “There were not
defects as such, because the rigs were received in knock down con-
dition and they had to be assembled.”

8.4. The Committee wanted to know whether tenders were invi-
ted for the purchase. In a note submitted to the Committee, the
Ministry stated that initially it was proposed to procure 15 drilling
rigs from the USA with spares, accesories etc. under USAID-Pro-
ject loan which was available. The Department of Economic Affairs
on the advice of the Associated Finance agreed to the procurement
of 10 rigs only subject to fresh clearance from the indigenous angle
from the Directorate General of Technical Development. The
DGTD, however, cleared import of 9 rigs only—8 Direct Rotary
rigs and 1 H.D. Percussion rig. DGS&D was accordingly asked to
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procure these 9 rigs. There were different tenders both for Direct
circulation Rotary and Heavy Duty Percussion Rigs separately.
Accordingly to the job specifications of the equipment znd tender
analysis the USA rigs offered by M/s....... were considered most
suitable for the job requirements of the ETO and thus preferred
even though their quotations were not the lowest.

8.5. To a question during evidence as to whether the rigs were
inspected before despatch, the witness answered in the negative and
added that the condition of the order was that they would be ins-
pected on arrival in India. Asked whether the DGS&D consulted
the ETO before waiving the prior inspecticn. the witness stated that
they were not consulted. In the written note submitted to
the Committee. the Ministrv explained that it was specified
in the indent that the “material would be inspected by the
indentor or his representative at works before despatch”. It was,
however, indicated in the A T (Acceptance of Tender) which was
issued by the DGS&D that the *purchaser has no intention of
arranging inspection at the manufacturer’'s works. the manufacturer
may proceed with the normal factory tests and forward ‘heir cer-
tified copies of these tests in triplicate alongwith their bills for pay-
ment.” This was a< per the standard procedure followed by DGS&D
in all such cases. When the A T was placed there was no arrange-
ment by DGS&D of their own for inspection of the steres in USA
before despatch. Such an arrangement had been considered  re-
dundant in the past for the reason that the amount of expenditure
in retaining staff would be quite heavy and would not be commen-
surate with the defective supplyv. if any. reported. In this case the
contract was covered bv guarantec clause which clearly mention-
ed that the stores would be free from defects in design.  material
and workmanship. The contractor guaranteed successful oneration
of the apparatus and was Hable to correct anv defect: which might
appear within a period of one vezr from the dat~ of its putting into
commercial use but not bevond 36 months after the date of shipment.
The drilling rigs were received in Januarv-February, 1969. During
the course of their assembly. the ETO. however. observed certain
defects therein. The defects were trifiing and with necessary modi-
fizations. adiustments ete. according to the requirement of the ETO
carried out at their cost bv M/s..... .. There had not been anv
operational difficulty. All the rigs were working satisfactorily.

8.6. During evidence. the witness stated that “the trouble arose
because in the meanwhile the desion of this rig had changed and
our engineers, used to the old design. saw in every departure from
the old design a defect. All the defects pointed out were withdrawn
after discussion with the representatives of the firm.” Explaining
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tfurther he said: “The old failing rigs had a much bigger space to
sit on and work. Our engineers were used to that roomy place; but
in these new rigs the working table was reduced in area. This is
actually the most important defect noticed by our engineers, but
after a little while they got used to working the rig. This is an
example of the most important defect. Then, there was the wrong
location of the hand break. It was readjusted on the right side, al-
though it was on the left when it came. Then there was only one
pulley as against two. They supplied another pulley.”

8.7. The Committee desired to know whether any time was lost
in getting the defects rectified. The witness stated that no time
was wasted and added by way of illustration: “The first rig on the
list was received at Faridabad which is the headquarters of the
ETO on 23rd February. 1969. It was despatched to the Division on
the 25th February, 1969 and taken to the site on lst April and start-
ed working on the 16th April.” According to him the rigs were
working ratisfactorily.

8.8. Thereupon the Committee drew the attention of the witness
to the observation contained in the Audit paragraph that “apart
from the delayv in utilisation of the rigs. their adequate .tilisation
was not possible in vicw of large number of defects noticed (after
erection by the Organisatior) and reported in Julv. 19689."  The
witness stated: “Apart from the defects which were removed by
the firm, the firm had given an undertaking that thev will run these
rigs—erect them and overate them for the first fow holes at the site
and they will lonk after them for about one vear. We pointed out
these defects: the firm did come forward and cent their Indian
encgineers, brought these new replacements which thev had suggest-
ed and carried out the adjustments and we were then nuite satis-
fied that they were ablr te give the rigs to u in the perfect work-
inv conditions and that is why we were able to achiove the targets
vwhich eould not have been possible if the rics had been defective.”

8.9. As regards delay in erection of the rigs. the witnoss admit-
ted that “some delay certainly took place”. e sa‘d that “all the
riocs were received during Januarv-Februarv, 1969 and almost all of
them started their operations within three to four months’ time that
is arovnd July.”

8.10. The Committee were informed that four engineers would be
sent for four weeks' training at the Principal's Works in US.A. a
little later. Asked why they wcre not sent earlier. the witness
‘tated that the Organisation did not have too many engineers and
that two or three had been sent for training under USAID. Asked
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about the need for sending the Engineers for training long after the
arrival of the rigs, the Secretary, Department of Agriculture stated:
“The training is useful. The need which arises will be when the
machines get older...... Suppose there is a need of major overhaul
these technical hands can do the work.” As regards the cost of
training it was stated that “The agreement provides to bear the cost
of four weeks journey and so it is not good to turn down such an
offer.... We bear their salary but the entire other expenditure is
their’s.” K
i

8.11. The Committee note that the Exploratory Tubewells Orga-
nisation had referred the defects noticed to the Ministry for discus-
sion in the departmental committee which had recommended pur-
chase of the rigs. The Committee would like to know the outcome of
the discussion.

812, During evidence the Committee were informed that “some
delay certainly took place in erection of the rigs.” The Committee
would like to know whether the liability of the firm to pay com-
pensation for the loss sustained by Government due to delay in the
erection of the rigs was examined.

8.13. As regards sending the engineers for training at the Princi-
pal’s Works in USA, the Committee cannot help feeling that they
should have been sent before the rigs had been received in India
especially in view of the fact that the rigs imported were of new
design with which the engineers in the ETO were not familiar.

ERA SEZHIYAN,
New DrrH1;
July §, 1971 Chairman. .

Asadha 14, 1893 (Saka). Public Accounts Committee.
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APPENDIX 1

(Para 31 of the Report)
ABSTRACT
Statenise progress of Work done since 1955-56 to 1969-70
No. of wells drilled No. of wells proved No. of wells
successful handed over Remarks
State N\
Exp. Dep. Exp. Dep. Exp. *Dep.
1 2 3 4 5 6 7 8
Andhra Pradesh 40+ 7{OH) .. 24 . 11
Assam 19 2 1" 2 17 2 *All the deposit wells are hand-
ed over immediately on its
Bihar 2041 I+2 3 304 12 .. completion. Formal  hand-
ing over reports are, however,
Dethi . .. 61 .. 47 .. .. received very late and as such &
actual position  State-wise,
cannot be indicated at this -
Gujarat 9341 159+ 3 23 138 22 .. stage.
(OH) .
Haryana Punjab 8444 10 25 < 8 s 1.Total No. of wells drilled
(including UNDP & Netab)
Kerala . 5 1 . 1 Exp. Dep.
M.P. s6 22 37 20 31 . 68(76}76 1312
Madras 60 4 31 1 28 1 2. Total No. of wells proved
successful
Maharashtra 32 23 2 17 2 .. Exp. Dep.
Mysore . 4 -. . .. .. .. 216 1076
Orissa 33 .. 19 . 19 .. 3. No. of wells handed over
.. . Exp. . Dep.
Rajasthan 94 313 20 206411 {OH) 19 .. = 281 .

[ aaa



2 3 4 s 6
U.P. $7+$(OH) 235+9(OH) 4s 3184 8(GH) 34
W. Bengal 60 6 so 56 47
J&k 6+2(0H) s
UNDP (Rsj) 154 56 10
NETARB (Bihar) 65 18 11
ToraL 687476 130012 316 1082+ 24 251
(OH) (OH)




Ist Project

1955-56 1956-57 1957-58 1958-59
State Target Achieve- Target Achieve- Target  Achieve- Target Achieve- Remaikd
ments ments ments ments
Exp. Dep. Exp. Dep.' Exp. Dep. Exp.  Dep.
1. Madh ya Pradesh 30 30
2. Guijarat ’ 9 1o 9 1 . $Spilover
3 Maharashtrs 32 3t i+ . . .
4. Madcas 40 10 28°¢ 2 ..
s. Rajasthan . 10 7 3 .
6. U. P . 39 10 15 .
7. West Bengal 37 24 .
8. Kerala 5 b} . .
9. Bihar i6 1§ 1 ..
10. A. P 15 1§ .
11. Orissa 14 14 .
12. Punjab 33 23 11
13. Assam 15 .
TOTAL 30 3o 91 57 108 98 81 7 8_7 7
Tuget 310 ABSTRACT
Achievement 269



Iind Project

1959-60 1960-61
State
Target Achievements Target Achievements
Exp. Dep. Exp. Dep. Fxp. Dep.. Exp.  Dep.
. Gujarat 32 . 21 . 18 20
. Rajasthan 18 g 6 .. 14 12 2
3. U.P. 10 3 8 4
4. W. Bengal | 24 50 13 13 6
5. Bihar 20 .. 1
6. Punjsb . . a
7. Assam 18 .. 9 .. 10 5
. Dethi 4 1
ToraL 99 64 §7 62 5 55 10
ABSTRACT
Exp. Dep.
Target —_ —_— —230
161 69
Achievements T2 10 =122

Exp=Exploratory
Dep=Deposit T



Il Plan

e e e e et s e e e s Py

1961-62 1962-63 1963-64 1964-65 196%5-66

Target Achievement  Target Achievement Target  Achievement Target Achieve- ‘Target Achieve-
ment ment

Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep.

1. Gujarat . 32 .. PL 8 .. 4 o .. S0 .. 47 .. 44 .. 49
2. Rsjssthan . 91 15 17 s .. .. 33 4«),?};;“3).. 6 16 2 .. 125 .. 8 .. 165 .. 127
3. U.P. . . s 6 3 6 .. 65 3 62 11 46 .. 13 10 ... 1 12 s 25 2 13
4 West Bengsl . 7 64 2 43 24 1 s 13 19 .. .. 2 .. .. e e PR e e
6. Delhi . . .. s .. s .. 35 .. 8 .. .. .. 17 .. R .. 16
7. Assam . . .. .. s .. .. 2 .. 2

8. M\.P. . . .. .. .. .. 25 21 15 17 .. .. 10 4 .. e 1

9. Orissa . . .. .. .. .. 24 20 4 .. .. .. 12 .. 3 .. 3 .
10. Bihar . . .. .. .. .. 100 .. 4 .. 10 23 s 9 .. 7% .. 63 .. 61 1 52
11. Punijab . .. .. .. .. 8 [ 6 5 32 .. 8 2 2 .. 2 .
12. Madras . .. .. . . .. .. .. .. 25 4 10 4 4 .. 4 .
13. Mysore . .. . NN .. .. .. . . s .. 4 . . ..
14. Mahasashtra .. .. .. .. .. .. .. .. .. 9 .. s .. e .. 3

ToTAL . 137 90 s2 69 99 149 74 122 102 8 65 67 19 250 10 212] 10295 3 257

Iy



IV Plan

1966-67 7 1967-68 1968-69

1969-70

Target Achievement Target Achievement  Target  Achievement

Target  Achievement

Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep. Exp. Dep.

1. Gujarat

3. Rajasthan .

3. Bihar

4+ U.P.

S. Delhi

6. Maharashtra
7. Haryana

8. Punjsd

9. A.P.

10. Tamil Nadu
11. J&K

12, M. P.

13. W. Bengal
14. Netab Project (Bihar)
15. UNDP (Rs}.)

Torar . . .

20 .. 20 14 30 .. 3 6+3 18 1 18 1244 10 4 16
(OH)
56 . 42 .. 29 .. 26 .. . 30 2
L1 G 8 .. 91 .. 86 742 72 .. 41 742 40 13
6 o 6 89 845 62
13 .. 35 3 47 2 26 o420 20 I 1441 642
(OH) .
8 .. 8 .. . .. [ ..
13 .. 6 .. 8 .. 9 ’
1344 1143 1 12+4 1541
5+2 1244 4
184§ 7 2848 1847
1044 .. 1344 6 ..
5+2 3 542 3+2
.. 843 642 241 .
13+4 3
50 .. 31 26 .. 34
40480 5432 a1+ 24 10+24 .
(OH)
161 .. 189 17 208 2 1§§ 1124125 160 27436 106 135470 198 734-90 !i“]_




APPENDIX NI
(Pera 5.12 of the Report)

Rig-wise details
$966-67
Si. No. Rig. Operstion o Transit Repairs Waiting
days Season

r F.D.L . . . . 234 17 34 7 53
2 FD. 11 . . . 221 26 21 30 67
3 FD. III . . . 170 134 22 6 33
4 FD. IV . . . 198 122 ‘e 12 33
s FD. V . . . 141 91 66 3 64
6 F.D. vI . . . 4 .. 98 12 84
7 F.D. VII | . . 258 73 .. [ 29
8 EFD. VIl . 193 63 52 9 48
9 Joy . . . 290 1 .. 6 68
10 71-Star I . . 306 1 .. 19 39
11 y1-Star II . . . 267 .. .. 60 38
12 71-Star 111 . . 231 1 .. 6 127
13 71-Star 1V . 286 4 .. 18 60
14 71-Star 276 17 . 25 47
15 71-Star VI . 308 1 .. 11 48
16 72-Combination . 99 189 oL, 17 6o
17 22-W Percussion . 242 3 . 8 112
18 22-W Percussion . 294 .. .. 24 47
19 33-W Do . 190 .. .. 35 140
20 Pailing I . . . 172 71 31 28 63
21 PFailing I1 . . . 258 70 .. 15 22
22 Failing 1500 . . 276 .. o 56 i3

23 PFailin Sr.
(2800 . . . 226 6% .. 29 45
4 WW. I . . . 235 100 .. 6 24
2s ww. 11 . 186 113 . 1 65
26 WwW. HI . 223 1132 .. g 22
27 Frank Reverse . 181 114 .. 18 52

6132 1408 331 471 1523
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APPENDIX I
(Para .12 of the Report) *
Rig-wise Detasls

1967-68
Sl Rig Operation of Transit  Repairs Waiting
No. days Season
1 ED. 1 83 169 51 8 55
2 FD 11 189 124 6 47
3 FD. I 96 163 3 17 87
4 FD. 1V 146 127 93
s F.D.v 242 10 26 14 74
6 FD. VI 212 72 31 4 47
7 E.D. VII 227 7 19 14 99
8 FE.D. VIII 142 147 11 10 56
9 Joy 223 64 18 61
10 W.W. Direct 118 13 . 314107 idle 31
I1 71 Star [ 213 4 19 13+117
waiting for
Handing to
State Govt.
12 71 Star Il 218 1 87 60
13 71 Star III 253 98 7 8
14 71 Star 1V 328 8 7 23
1§ 71 Star V 23S 113 12 6
16 71 Star VI 327 2 18 19
17 72 Star Combination 232 4 29 $1
18 22-W Percussion ] 126 211 29
19 22-W Percussion 247 30 29 9 51
20 33-W Percussion . 16§ 73 29 11 88
21 Failing I . . 249 .o 4 26 87
22 Failing II . 300 . 28 38

50



Sl No. Rig. Og‘e.r;.don s(g.fo . Transit  Repairs Waiting
232 Failing—S§ )
1500 . 223 2 s 46 90
24 Failing Sr.
(2500) 180 65 6 10 108
25 Ww. 1 214 93 1 58
26 WW. H 183 117 7 5 s4
27 W.W. III 217 88 3 58
28 Frank Reverse 181 112 14 6 53
5819 1579 23§ 891 1658




APPENDIX IV
Para 5.12 of the Report)
Rig-wise Details

1968-69
Sl Rig Operation Off- Transit Repairs Whaiting
No. days Season
1t FD. 1 48 122 198
2 FD. I 16§ 92 17 91
3 BED. I 193 91 70 11
4 ED. IV 208 59 89 9
s F.D. V 89 42 14 220"
6 F.D. VI 122 90 1 152
7 ED. VII 156 207 2
g8 FD. VIII 144 129 32 6o
9 71 S§S81 40 9 316
10 71 SS1II 16 197 150 2
11 71 SS1II 172 151 2 40
12 71SS1V 195 93 42 35
I3 72 SS 142 101 52 70
14 22 WI 82 235 48
15 22 WII 100 164 27 74
6 33 W 94 157 93 21
17 Failing I 3 146 211 L1
18 Failing 1I 137 186 14 28
19 Failing 1500 s7 176 39 93
20 Failing State 211 116 17 2t
21 WW. I 184 106 24 9 42
22 WW. 1I 202 73 29 61-
23 WWwW. Il . 203 91 24 6 41
24 F.R. Circulstion 232 75 26 4 28
Tora. 319¢ 2090 583 1227 1665.




(Pars 5.12 of the Report)

APPENDIX V

Rig-wise Details

1969-70

S1. Rig. Operational  Holidays Off  Transit Repairs Waiting-
No. days season

1 FD. 4 136 3s 90 69 35
2 ED. 7 193 32 77 34 29
3 Belgium T 161 4 16 2
4 Belgium II 154 1 6

s Belgium III 55 4
6 FD. II . 199 38 65 13 50
7 ED. VII Ifr 48 90 87 29
8 Wabco IIT. 220 34 26 8s
9 Wabco IV . . 244 27 21 40 33
1o Failing 1500 126 16 90 122 It
11 33 Walkerneer 218 46 40 40 21
12 71-8.8.1. 238 s8 63 6
13 72 Star Combination 197 29 74 38 27
14 F.D. III 152 39 90 23 61
1s Wabco 11 8o 17 52 17 2
16 Wabco V 84 9 9 33
17 Wsbce VI 220 14 37 39
18 Frank Reverse. . . 232 19 74 23 17
19 WwW. 1 240 20 73 14 18
200 WWwW. II . . 218 2§ 74 20 28
a1 W.w.III . 91 48 90 8s 51

53



54

St Rig. Operstional  Holi- Off Transit Repaits Waiting
No. days days season
22 Failing 1500 . 99 4 90 56 110 6
23 Failing 1 . . . 206 32 68 36 23
24 PFailing II . . . 222 27 78 14 24
25 FD. 1 ) . . 126 40 90 13 96
26 FD. V . . . 213 35 63 9 45
27 F.D. VI . 190 30 16 129*
28 Wabco VII . . . 92 7 10
29 Wabco VIII . 173 14 4 83
30 Failing 1500 365
4890 748 1328 1y 994 1352

*Writing off under consideration.



Name of Rig

APPENDIX VI

(Para $.20 of the Report)
Average footage drilled per Rig per day during the vears 1965-66 to 1969-70

SL. 1965-66 1966-67 1967-68 1968-69 1969-70 Remarks
No.
1 2 3 4 5 6 7
1 Frank Direct Rig No. 1 3246 23-43 35°44 32°17 43°30
2 Frank Direct Rig No. 2, 19-07 22°49 21°79 30°70 48-01
3 Frank Direct Rig No. 3 2131 2376 27-01 29-51 25-18
4 Frank Direct Rig No. 4 3132 35°31 1236 26-91 32:27
s Frank Direct Rig No. ¢ 2127 28-41 15-01 30°3§ 5-41
6 Frank Direct Rig No. 4 24°17 16- 41 1933 3146 36-08
7 Frank Direct Rig No. 7 38-%2 10478 10760 21°90 1476
% Frank Direct Rig No. R 27+78 3215 31-87 33'19 32°78
9 Failing Direct Rig No. 1 435 5-18
10 Pailing Direct Rig No. 2 20-60 17°15§
11 72-Speed star combination  Rig 579 £-30 13°§1 7-60 952
12 Winter Weiss R.C. Rig No. 1 . . . 21-77 1580 23°34 1505 1798
13 Winter Weiss R, C. Rig No. 2 . . 2572 9°54 19-56 1755 1907
14 Winter Weiss R.C. Rig No. 3 25-83 12:07 15°74 14°01 11:64

4



2 7 8
15 Frank Reverse Cir Rig 24°30 12°73 20°30 14°17 1766
16 22-W Percussion Rig 152
17 23-W Percussion Rig 234 142
18 33-W Percussion Rig 667 7°11 3'97 016
19 71~ S5.S. Percussion Rig No. 1 0023 1°19 131 2°3% 1-62
20 71 S.S. Percussion Rig No. 2 7:39 24
2t 71.8.S. Percussion Rig No. 3 1.47 092 2:19
22 71-8. S. Percussion Rig No. 4 1-04 091 1-36
23 71-8. S. Percussion Rig No. § 1-06 1°43 1-47 1-8% g
24 71-S. 8. Percussion Rig No. 6 163 131 1-41
25 Joy Direct Rotary Rig . 19°33 12°85 9-87
26 Failing Sr. 2500 18:93 13°14 1797
27 Failing Direct 1500 (ETO) 17-87 6-65 2-58 11-50 22°85
28 Failing Direct 1500 (State) 29°91
29 W. W. Direct Rotary Rig (Delhi) s 77
30 Mayhew Jr. (Delhi)
31 Wabco 8 40°23
32 Wsbco ¢ . . 6023



33

s
36
37
38
39
40
41

Wabco 6 . .

Wabco § . . . .
Wabco 4 . . . .
Wabco 3 .

Wabco 2 .

Balgium 1 .

Balgium 2 .

Balgium 3. . . .

Walkerneer

4531
28-35
32-28
48°60
53-82
33°65
22°%§
35°00

188

L



APPENDIX VII
(Fera 7.2 of the Report)
Replies to queries on para 1 of Chapter IX of the Repore of the Technical Team (Para 23)

Observation of the Technical Teem Reason thereto Action taken to improve the position

1. The standard of servicing and maintenance The Divisions were not fully equipped with The Oil & Natural Gas Commission is being
of the drilling rigs, ancillary equipment necessary machines, tools etc. required for contacted to undertake our repairs in their
like electric generating sets, welding plants, major repairs and proper maintenance and Workshop and our own divisional
pumps and bhoth the heavy and light servicing, in the ficld. The drilling equip~ Workshops are being reorganised and
transport vehicles was generally found to ment with its ancillary as also the available strengthened. The Workshops are now
be very poor and unsatisfactory. Serious workshop equipment 8s recommended by the equipped with servicing equipment such a8
neglect of servicing and maintenance of  foreign experts under TCM-Progremme were  grease dispensers, fuel pumps fitted with
machintry, equipment and transport vehi- received during 1955-56. With the passage  specisl filters etc. Other machinery like
cles is apparently by and large responsible of time the already inadequate repairing in- lathes, power drills, grinding machines and

for the progressive deterioration in the struments went on deteriorating and contri- also portable cranes are being introduced.
operaticnal efficicncy of the Organisation. buted towards the attributed negliger.ce. We are obtaining sufficient stock of spare
parts and doing away with cbsolete and old

parts.
2. A random ¢l ok on the air cleaners of some  The rig units of the Orgenisatien re working in  Instructions already exist for cleaning and
of the diescl cngines of the rigs and the desert cornditions ard in open areas fully ex- oiling properly. However this has 8gain
heavy and light transport vehicles revealed  peced to the vagarics of nature. been stressed and proper care is being taken.

that these had not been serviced for quite
some time 2. their oil baths were cither
found to be without adequate quantity of
oil or the ol was highlv conterminated
with water du<t and dirt.  This is clearly
indicative of the fact that cven the air
cleaners which are so vital for the conti-
nuous supply of clean air into the combus-
tion system are not being serviced regularly
snd preperly.

8¢
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Neither any schedules of preventive main-
tenance for the various types and makes
of mschinery, equipment and transport
vehicles etc. have been worked out nor
any proper records in this regard are being
maintained in any of the field Division or
at the drill sites.

Records regarding the operation, masinte-
pance snd servicing of the drilling rigs and
ancillary equipment were by and large
very scanty, even though their continued
satisfactory performance hes a direct bear-
ing on the overall operational efficiency in
the field.

Day-to-day detsils of consumption of fucl,
oils and lubricants for engine equi&rgcnt
wise in proportion to the hours worked by
each one of them are not being maintained
and in the absence of such details, it is
well-nigh impossible to check or keep an
eye on their performance.

Charts showing the recommended brands
of lubricants for use on the various types
of machinery, equipment, transport vehi-
cles and ancillary equipment have not
been prepared, either by the Headquarters
or any of the Field Divisions. Apparent-
ly, it is Jeft to the field staff to choose any
of the available lubricants at the sites for
topping, rencwals.

Al ents for the supply and storage
of HSD, Petrol and lubricants at the dnll
sites need to be improved in order to
minimise the down-time and to ensure

ory performance of the machinery
and equipment.

Such records were used to be maintained through

the Log Books. No specific forms were in
practice,

History Sheets of the respective machinery.

Monthly consumption and averages were being
worked out in the log book of the equipment

itself.

The lubricants were used in accordance with
the recommendations of the manufacturers
prescribed in the scrvice manuals available

with each machinery.

All the rig units were not sclf-sufficient.

Schedules of preventive maintenance have

been introduced on the pattern prevailing
in the Oil & Natural Gas Commission.
The system is now in vogue for quite some
time.

Entries were being made in these I og Books and  The essential records on the same lines in

practice in the Qil & Natural Gas Commis-
sion are now being maintained for cach
and every rig and anciliary equipment.

This is now being worked out daily.

The recommended brands of lubticants for

use on the various types of machinery/
equipment have now been consolidated
in a chart and available with every unit,

Additional diesel tankers for equipping every

rig unit have now been provided.

6¢



g. The cxisting arrangements for dispensing The Oraanisation was drawing the lubricants Special pumps fitted with filters to draw fuel
of lubricating oils, bogh in the base camps from the barrels which are generally in use and lubricating oils frcm barrels are being
and in the fields are highly unsatisfactory.  and were being received with the lubricants.  introduced.

Instead of drawing the lubricants in open

cans or buckets directly from the barrels,

the latter should either be provided with

suitable dhpenunr pumEjs or brass taps,

through which oils should be drawn into

containers provided with lids.

9- There is no orgunised system of carrying Periodical heavy repairs and maintenarce were With the intreducticn of preventive mainte-
out ical and preventive maintenance  regularly being carried out once every year  pance as explained under item 3 sbove
of the mnchmcry, equipment, transport during the rainy season in addition to normal ;icn'odical checks are now being carried out.

vehicles and ancillary equipment in any  day-to-day repairs. t has also been decided that the SE would
of the field divisions, on account of which

inspect at least 24 sites every year and the

considerable number of avoidable working Executive Engineer of the Division would

hours are being regularly lost. havcthto inspect atleast 4 field sites per
montn.

30. While no separate log books for the rig The log books were being maintained per rig Seperste log books required are ncw being
engines, mud pumps, electric generating and not for individual engines mounted on a maintained to give all the necesssry data
sets and other ancillary equipment are rig. J.og books for other equipment were  for keeping a proper check cn the wciking
being maintained, cither in the Division also maintained separately. and performance and maintenapce eic. of
or at the drill sites, records kept at some individual equipment.
of the drill sites were found to be highly
incomplete. Moreover, these do not give
all the data necessary for keeping & proper
check on the working and performance
of the machinery and cquipment and for
day-to-dsy reference in connection with
the servicing, maintenance, minor and
major repairs.

, o . . t in
11. Even records being maintained presently  The present system of records was introduced These forms have been revised and pu
gtm(::ing to the drilling opcntri’ons are on the advise of foreign consultants who were use on the pattern prevailing in the Oil &
ighly incomplete as these do pot account initially appointed to train the Indian person- Natural Gas Commission.



for the entire potential hours of work by
the drilling rigs.

The history sheets being maintsined for
some of the equipment were also found to
be highly incomplete as all the details
about the major and minot repairs carricd
out from e 8 U, veower, oy one

y . Morcover, only one
form of history sheet has been adopted
for the mschinery, equipment and vehi-
cles wheress records pertaining to these
should invarisbly be kept in different
forms fot obvious reasons.

13. On sccount of the inadequate arTangements
for storage of fuels at the sitcs and the
absence of proper means for filteration,
by and large, unclean fuel is being used
with the result that there is premature
failure of fuel pumps and injectors. Since
most of the engines are of imported type,
on sccount of the serious di culties and
delay in getting the requisite spare parts
for repairs and renovation of the FI pumps
and injectors, substantial aumber of pro-
ductive hours are being continuously lost.

14 No proper and detailed inventory of ma-
chinery, equipment and transport vehicles
etc. are being maintained in any of the

ficld Divisions inspected by the Team.

15. Even though the ETO deploys a very large
number of drilling rigs, allied equipment,
trsnsport-vehicles and variety of otheran-
cillary equipment, the Mechanical and
Electrical Engineering Services are not well

e m———

nel and had worked with the ETO for sbout

History Sheets
and every equip
pattern of history sh

were being maintained for each N
ment. Wehad only prescribed

All the rig units were not self-sufficient.

No such system wes in vo
equipment was comm
by the Physical Verification Officer.

gue. The condition of
cnted upon regularly

It has been receiving the attention of the Orga-
nisation for 8 number of yeal
again proposals have bee
ment for ameleora

Covernment also on

rs and time and
othe Govern-
the situation.
their part recognis

ecessary instructions have been issued to the

Divisions to strictly edhere to the mainte-
nance of History sheets, This is being
followed.

Additional diesel tankers with special pumps

fitted with filters to draw fuel and Tubricat-
ing oils from barrels are being procured.

A party is_going round to all the divisions to
prepare inventory of sll items is already on
the work, preparing the spare parts’ con-

sum_pu‘on report for the past two years, in
addition to the inventory of machi
equipment in the divisions.

Proposals to establish a Central Workshop was
sent to the Governmert which is still under
consideration.  For the time bcing the

Government has taken a desision to streng-

then the existing workshop and stabilise

‘19
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organised, cither st the Divisional level or

at the drill sites 10 as to be able to properly
upkeep, maintsin, service, and organise
repsirs on the same. Under the present
system the entire machinery, equipment
snd trasnport vehicles in all the'?)ivisions
are to the Divisons] Head-

thst even though the ETO is a highly
mechanised Organisation, till to date, they
do not have any Central Workshop any-
whete 10 cater to the needs of the various
Field Divisions. The situation so far as
to upkeep and reapirs to the machinery
and equipment is concerned can therefore
be best left to the imagination.

16. During the course of the visit of the Team

to the various Field Divisions, it was ob-
MMMMr :xl:d assessment of the
are e at any stage nor
any work otder/job-~orders are opened for this
purpose. The decisions to undertake re-
paits on any machine or equipment are by
and lstge taken at lower levels and that
too without proper inspection and detailed

difficulties and proposals in this respect were
moved further.

—— —— —— —

the divisions,

There was no such practice in this Organisation. At present practjcally there are no workshops.

The repairs were assessed by the Foreman,
Supervisor and arranged after due approval of
Divisional Engineers. Only records main-
tained were the log books, history sheets and

Measurement  Books. Being  imported

equipment and due to non-availability of spares
in tﬁc country, there was no other go but to

run to local shops with the dismantied samples

As soen gs the proposed Central Workshop
is egtablished with all the required equipment
and staff, the job oider,work order system
will also be introduced. At present the
record of expenditure on repairs is being
maintained in the History sheets and the
work done recorded in

the Mcasurement
Books.

9



measurements of the various worn out
parts. In fact, no records/details about the
wear ctc. are beil j ed with a view

for repairs and taken to the local workshaps
for estimation and obtaining quotstions.
On the basis of the quotations thus obtained,
repairs and ents are carried out as
s matter of m{ without keeping T‘g\y
proper or exercising eny guality
contzol . Under these circumstances and
ia the am the site cli;i-tails,k ap-
parently x possible to keep
s check on ?lfo by eﬁ:x!em md.(m;i ofh
repairs, 8 , the frequency st whic
these sre being got done form outside
sources,

17. When the rigs, vehicles and other ancillary

equipment on wheels are brought to the
base camp for off-season repairs, these are
not even properly promped up for months
together resulting in extensive avoidable
damage to the tyres and tubes.

18. Inspection reports on the machinery, equip

19.

ment vehicles sent for re-
paris are neither made by the users nor at
the workshop end.

vehicles gre being !enetally undertaken
rather in  haphazard manner  without
defining priorities and observing any pro-
per procedure.

for fabricating, turning, boring, grinding, re-
facing etc.

Due toinadequate equipment in the Workshop

of the Divisions.

The repair work carried out was generally inspec-
ted before payment.
were being prepared specifically. However if

there were defects, the payments were refused
or disallowed.

No inspection reports

These are being increased and proper care is
now being taken,

Instructions arc being issued for preparation
inspection reports also.

Repairs to the machinery, equipment and Repairs were generally being carried out during  As soon as the proposed Central Workshop is
oﬂ-ue?sor:i or whenever the cquipment went
out of order.

establisthed and the Divisional workshops
arc fully equipped rotational repairs are-
proposed to be carried out.

-3
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2. At exth of the base camps at the Divisional
Hesadquarters, a large number of broken
down engines, vehicles, generating sets,
:o?n ling plmt:', pump}ng sety b:n‘d air

pressors etc. were found to i
cither swaiting reparis or dhpoul.ymsl’n
this conaection, it may be mentioned that
not only most ofofmac , equipment

es are of imported t , these

sre of variety of makes and ::%fi‘eh. It
scems that the machinery and equipment
have all along been purchased completely
lfnunn'the question of ‘standardisation.’
n view of this and that the country is facing

acute shortage of foreign exchange it is
highly problematic to import parts and
assem for all these items of different

makes and models with the result that
a number of rigs, transport vehicles air
compressors were f to belying off the
road for quite some time.

21. Whereas 2 1 number of Fuel Injection
mps and injectors are required to be cali-
ted or repaired periodically, facilities
for doing o do not exist with eny of Ficld
Divisions. As such, these have always to
behtent 1o the mmu!’ndureul. ts or
oth:t reparing agencies, usually far away
from the Divisional Headquarters for re-
pairs and calibration. On account of the
nou-gvailability of the requisite parts. these
rump- and injectors remreain unrepaired for
ohg s (in some cases more than a
year) ing in avoidable loss of a large
aumber of productive hours,

uite

The equipment and machinery] " procured

initially were under the TCM programme with
the recommendations of the foreign experts
and cowntractors. Therefore standardisation
was rather difficult, Before di;yoaing of un-
servicesble equipment, the CPWD Code pro-
cedures have to be followed by us and  auction

arranged by the prescribed authorities.

Due to non-availability of imported spares within
the country, these imported items are sent to
the big cities where the Workshops of the
Sole Distributors are functioning for estimat-
ing the repairs and work order issued after
obtaining the expenditure sanction from the
competent authority, which normally do not
fall within the powers of the Executive Engi-
neers.

The Organisation is now carrying out ‘stan-
hy iO“rgon'afigrn iv%we mcuhr ty| ‘3‘
the anijs 8 parti pe
vehicles (Leyland trucks and Willys light
vehicles). Likewise all other items vix
generating sets wekdling plants,

sets and air compressors etc. are
procured of the same make and model.

Repairs to the Fuel Injection Pumps and
Injectors could be possible if the contem-~
plated Central Workshop is established,
For the present the Government decided to
defer it for some time.



22. The cngines and other equipment, after The fleel of rigs carlier received was about 20 The new rigs and new cquipment now received
getting the requisite repairs from outside years old an 1 3o n» of the rizs were taken over  are supplied with necessary operstion and
agencies, are being assembled at the base from predecessor Organisation. These did servicing manuals which show such details.
camps of the Field Divisions. In the ab- not have any overhauling manuals when re-
sence of relevant data about the tolerance  ceived. The workshop staff are thoroughly
and oil clearance etc. for the different ma- conversant with such data.
kes and models of engines, their assembly
was being carried out rather in a slip-shod
manner.

23. Erxithgirthe ETDis a highly machanised [Initially the spare parts were supplied

along Inventory of the spart parts working out the
.(‘)lrrxﬁsnim and deploys a large number with the equipment by the suppliers from ab- consumption of the p
V.

ast two years have
been worked out and the Divisions are being

ariety of machinery, equipment and road. On practical use and by passage of time, :
the fast wearing spares were stored. There equipped with the required quantity of spare

transport vehicles etc. presently, there is
was 00 Central Inventory system in practice. parts.

no proper system of planning and provi-
sioning, cither of spare parts, stores and
e?uipmcnt, with the result thet on account
of the delay in the procurement of spare
parts required {rom time to time, the per-
centage of avaitability of (*operation worthy’)
machinery, equipment and transport vehi-
cles is rather very low.

With the arrival of additional lot of drill pipes
with the new rigs the difficulty has been
overcome to certain extent,

In all the Field Divisions jt was brought to The drill pipes and casing pipes were procured
the notice of the Team that th.. field ope- along with rigs. Due to constant use these
rations were being adversely affected on were cither bent or worn out.  These are not
account of acute shortage of casing and available in the country and requires import
dnll'pfp-es of requisite size. Similarly no from sbroad. Even after release of foreign
tool joints for the drill pipes were reported exchange, the DGS&D could not procure the
to be available. This situation is further tool joints since 1964.
aggravated by the fact that there are no
facilities either with Divisions or at the
Headquartera of the Organisation for the
repair of casing and drill pipes,

24.

§9°



APPENDIX VI

Summary of main conclusions/recommendations

S. No. Para No. of Ministry/Department

Conclusions/Recommendations

the Report concerned
1 3 3 4
] 18 Deptt. of Agriculture The Exploratory Tubewells Organisation set up in 1954 under-

took groundwater exploration under QOperational Agreement No. 12
with the Technical Cooperation Mission of the Government of U.S.A.
The Agreement expired on the 30th June, 1959. At that stage no
perspective plan was drawn up covering the period upto which the
Organisation was likely to exist, but it was continued on a three-
year basis. Indiscriminate movements of field divisions took place
in the absence of predetermined areas of operation and planned
execution of work. Proper maintenance of machinery and stores
from the long range point of view was neglected. Further the
Organisation could not attract and hold competent technical men
on account of the indefiniteness of its continuance. The continuance
of the Organisation in this fashion without proper planning and
clear programme was hardly conductive to its efficient working and
it is wonder that the overall performance and operational
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efficiency suffered badly as noted by the Committee in the W- /

ing sections of this Report. The Committee would like to know

why an assessment of the extent of work to be done with a view
to determining the life and character of the Organisation could not
be made immediately well before the terminatjon of the Operational
Agreement No. 12 in 1959.

It was only in 1968 that Government recognised the above

shortcomings and remitted the problem to a technical team. The

Team has recommended inter alia grant of permanent status to the

Organisation. The Committee desire to know the decigion of Gov- . '

ernment in this regard- The Committee would urge that the loca-
tion of headquarters of the fifth Division which was stated to be
under consideration should be decided upon without further delay.

From 1962-63 to 1967-68, there was a progressive decline in
the exploratory activities of the Organisation. During evidence the
Committee were informed that Government decided in 1961 to take
up production drilling also for irrigation purposes as many of the
States had no arangements of thelr own and that there were years
of drought which necessitated sinking of more production wells.
While the Committee appreciate the need for production drilling,
they are of the opinion that the exploratory work should not have
suffered such a serious setback during the period 1965-66 to 1967-68
when there was little or no exploratory drilling for which the
Organisation was primarily meant.

L9
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s 2°14 -do-
6 215 ~do-
7 2:16 -de-

The Committee learnt that the State Governments are being
encouraged to have their own production arrangements and that the
Organisation has restored the balance in favour of the exploratory
wells since 1969-70. Till the end of 1968 the Organisation covered
only an area of 70,000 sq. miles. In view of the vast ground yet
to be covered, the Committee hope that the Organisation would
concentrate on the exploratory work in future leaving the exploita-
tion to the State Governments and private sector.

The Organisation, not being equipped to explore hard rock
areas has so far been confining its activities to the non-hard rock
areas only. As there is an urgent need fo assess the groundwater
potential in chronic drought affected areas which are mostly hard
rock areas, the Committee would suggest that the ETO should be
equipped to undertake exploratory work in these areas early.

Quantitative assessment of groundwater resources is.an
important aspect of exploration to which the ETO should address
itself in the coming years. The Committee would commend the
work done by the United Nations Development Project in the Jallore
region as a model for the work to be done in the rest of the country-

The ultimate aim of the ETO is to have a detailed map for
the entire country which wold show the possibilities of striking
water and a quantitative assessmext of all the ground water acquires

89
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which would indicate the safe limit for pumping. The Committee
would like a perspective plan to be drawn up defining priorities in
consultation with the Geological Survey of India and the State
Governments with a view to cover the whole country.

That the Organisation has not given h good account of itsell
will be evident from the fact that as against a target of 1291
exploratory tubewells, only 763 could be drilled upto the end “of
1969-70. The target and achievement in relation to production tube-
wells were 1662 and 1314 respectively. The Committee would like
to know the specific reasons for the failure to reach the targets
which must have obviously been fixed from year to year taking into
sccount all the limitations of the Organisation.

Of the wells drilled only 316 exploratory and 1076 production
wells proved to be successful. As the production tubewells are sunk
only in proven areas the Committee do not understand the reasons
for the failure. As regards exploratory tubewells, the Committee
hope that an effective coordination with GSI would be established
<o that there may not be such large scale failures involving infruc-
tuous expenditure.

Out of the 316 successful exploratory wells sunk, only 251
were handed over to State Governments. The Committee note that
some of the tubewells constructed in Rajasthan were not being com-
missioned and put to use by the State Government. This points to

e e e
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Deptt. of Agriculture

the need for proper consultation with the States before selecting-

sites for exploration as they are the ultimate users of the tubewells.

During evidence the Committee were informed that tubewells
that yielded 20,000 gallons per hour were at present regarded as
successful and handed over to State Governments on payment of
cost. The Committee desire that mutually acceptable terms in
regard to minimum yield and payment of cost be settled in future
between the Organisation and State Governments before undertak-
ing drilling so that the entire cost of wells with yields less than
20,000 gallons per hour may not go waste.

The Committee are concerned to find that according to the
Technical Team “development of wells is not given adequate atten-
tion and the job is done rather in a haphazard manner.” In some
cases wells drilled even in proven areas gave very low discharge
ss compared to surrounding wells with the result that the work
had to be redone at the insistence of State Government at extra
cost. The Committee expect that such specific instances of lack of
proper care and supervision would be dealt with severely. In this
connection the Committee hope that in order to bring down the
rumber of abandoned wells detailed scientific studies would be
initiated to evolve proper wells designs for different areas- as
suggested by the Technical Team.

oL
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The Committee take a serious view of the findings of the
Technical Team that “Inspection of field operation both by the senicr
cofficers at the headquarters and even the Executive Engineerz in
the Field Divisions were far too inadequate resulting in poor opers-
tional efficiency and overall achievements.” The Committee trust
that such laxity in supervision will not be allowed to continue.

The Committee note that till the end of 1968 a potential has
been created for additional 12,000 tubewells which may irrigate 2.5
million acres. The system of data collection and data analysis should
forthwith get into an assessment of the extent of actual utilisation
of the created potentia] and the resultant increase in agricultural
production if the Organisation is to justify its existence.

The Committee are distressed at the abnormal loss of opera-
tional days ranging from 37 per cent to 63 per cent of the total
working days during the years 1966-67 to 1969-70. Apart from the
loss of operational days, the rigs do not appear to have worked at
the optimum level of efficiency. All these resulted in poor overall
performance and high cost of operation. To put it in the words of
a representative of the Ministry, “no proper maintenance of rigs took
place and no proper preplanning of each year’s activity seems to
have been done in those years. Otherwise the results would have
been better.” The Committee hope that suitable corrective measures
would be taken to put the Organisation an efficient footing.

|43



16

17

18

19

3

4

§:26

527

529

Deptt. of Agriculture

-do-

The number of rigs which individually suffered loss of opera-
tional days in excess of 120 days in a year during the period 1966-67
to 1969-70 was 14 due to off-season, 8 due to waiting, 2 due to transit
and 8 due to repairs out of 27 rigs employed on an average. Although
maximum off-season period is only 3 months in a year the loss
suffered went up to as much as 235 days in one case. The Committee
would like Government to examine in details all such cases of heavy

losses of operational days with a view to take effective remedial
action.

The Committee cannot find any justification for the long
waiting for site, material and equipment, staff and last but not the
least instructions and decision from higher officers. A need for better
planning and coordination is clearly indicated.

Now that the jurisdiction of each field division has been
clearly defined, the Committee trust that there would be no more

of criss-cross movements of rigs involving avoidable loss of time
and shifting charges as in the past.

Admittedly repairs were taking place and rigs were moved
during the working season thereby increasing the total loss of
operational days. The Committee would suggest that repairs and
movement of rigs should be done as far as possible during off-season.

(4



A comparison of performance of rigs in 1966-67 with that “in
1968-69 would show that with almost twice the number of opera-
tional days the footage drilled was only marginally more in 1966-67.
From the rig-wise details of drilling furnished by the Ministry, the
Committee find that there is scope for better performance The
Committee suggest that norms for drilling operations in terms of
average footage per rig per day may be evolved in the interest of
keeping a contemporaneous watch over performance and taking
remedial measures, as necessary.

An important deficiency in the Organisation is toe lack of
adequate trained personnel which is understandably responsible for
the efficiency being at a low ebb. The Committee note that some
of the better men left the Organisation because there was uncer-
tainty about its permanent set up. The Committee would like
Government to take a firm decision about the role, status and func-
tioning of the Organisation at an early date as recommended else-
where in this Report.

It is surprising to learn that this important Organisation was
run with retired or inexperienced personnel which the Committee
strongly deprecate. What is more surprising is that the Organisa-
tion was going without a Chief Engineer from September, 1968. The
Committee would urge that the appointment to the post should be
made soon. Sustained measures should also be taken to train staft
in exploratory and drilling work in the interest of improving per-
formance.

-- -
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The Committee note that the cost per footage drilled
suddenly increased from Rs. 16.87 in 1965-66 to Rs. 33.08 in 1966-G7
and further went up to Rs. 43.75 in 1968-69. The Committee were
informed that as a result of various steps taken in 1969-70 including
acquisition of new rigs the cost could be reduced to Rs. 17.29. In
the opinion of the Committee, there should be some arrangement
in the Ministry in future to have a periodical review of various
aspects of the working of the Organisation.

The Committee understand that the ETO holds a virtual
monopoly of drilling in difficult areas. As there is not as yet any
effective competitor in the field, the Committee feel that there should
be a stricter self-imposed control on cost.

From the material placed before them, the Committee have
come to the inescapable conclusion that there has so far been no
control in the Organisation on procurement, mainfenance and repair
of machinery and equipment. The Technical Team has brought out
a number of vital deficiencies in this regard. While the Committee
hope that Government wil] atfend to those deficiencies expeditiously,
they would in particular like the following to be considered in right
earnest:—

(i) There should be a proper planning and provisioning of
spares in the Organisation and the headquarters should,

~
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in particular, endeavour to embark on ‘Import substitution’
in consultation with Ministry of Industrial Development
and the DGTD. Indigenous rigs should be procured as
far as possible to meet future requirements; and

(ii) The Organisation should attempt to ‘standardise’ the
machinery and equipment progressively in future in order
to avoid difficulties in procuring spare parts and assem-
blies for different makes and models.

The Committee understand that am Executive Fnginesr has
been deputed to undertake a survey of all the existing inachines and

equipment with a view to taking action for the disposal of all such =

items as have already outlived their useful life and/or are beyond
economical repairs. The Committee hope that this work would be
completed expeditiously - and replenishments wherever necessary
would be made-with due regard to import substitution ené- stmdard—
isation. . S EE g S

The Committee note that the Exploratory Tubewells Orga-
nisation had referred the defects noticed to the Ministry for discus-
sion in the departmental committee which had recommended
purchase of the rigs. The Committee would like to know the out-
come of the discussion.

During evidence the Commii ee were informoed that ‘“some
delay certainly took place in erection of the rigs.” The Committee
would hke to know whether the liablhty of the firm to pay com-

SL
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pensation for the loss sustained by Government due to delay in the
erection of the rigs was examined.

As regards sending the engineers for training at the Princi-
pal’s Works in USA, the Committee cannot help feeling that they
should have been sent earlier especially in view of the fact that
the rigs imported were of new design with which the engineers
in the ETO were not familiar.
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